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16.00 ibis. 
COM~ ON PRIVATE MEMBERS' 

BILLS AND RFSOLUTIONS 

TWENTY-SBOOND REPoIlT 
SHlU K. M. KOUSHIK (Chanda) : 

beg to move: 
"That this House agrees with the 

1'wcuty-second Report of the Committee 
on Private Members' Bills and Resolu-
tiollll presented to the House on the 
6th March. 1968." 
MR. DEPlITY -SPEAKER: Thc ques· 

tion is: 
"'That this House agrees with the 

l'wentY·'!eCond Report of the Commit· 
tee 00 Private Members' Bills and the 
Resolutions pre-.ented to the House on 
the 6Ih March. 1968." 

The motion was adopted. 

16.01 lfJIs. 
RESOLUTION RE : GOLD CONTROL-

contd. 
MR. DEPUTY -SPEAKER: There are 
bour and 29 minutes left for this resolu-

tion. 
SHRl S. KANDAPPAN (Mettur): 

Time should he extended. 
MR. DEPUTY -SPEAKER: But the 

mover of the .econd resolution also must 
~et some time at least to introduce it. We 
shall see how the debate proceeds. 
The Minister aho must be given 10 to 15 
minutes to reply. 

SHIU SEZHIYAN (Kumbakonam): 
J f it is a favourable reply. then tbere need 
not be any discussion. Let him say there 
will be no control. 

MR. DEPUTY·SPEAKER: Now, Mr. 
Xavier. 

SHRI S. XAVIER (Tirunelveli): Sir, 
the text of my resolution is: 

"This House is of opinion that Gov· 
ernment should withdraw Gold Control 
in view of the country-wide agitation 
and hardship being encountered by 
goldsmiths. etc." 
The Gold Control Order was promul· 

)!ated on 10-1-63 as part of the Defence of 
I ndia Rules for the control of traDlaCtions 
in &Old &lid &rticlea made of aoId. The 
objects of this measure were three-fold: 
I. To reduce the demaud for gold; 2. 
To briq about a reduction in gold prices. 

3. To prevent the smulI&ling of gold iDto 
the country. Now we have to see whether 
these objectives have been achieved, what 
are the beneficial results flowiD& out of this 
measure and what are the evil effects it 
bas produced. After weighing the pros 
and cons of this measure, I would like the 
House to consider whether the scheme 
should be continued or dropped once and 
for all. 

I will narrate whether each of these ob-
jects has been fulfilled or not. Straiaht-
away I can say the objects have been COID-
pletely defeuted and not fulfilled in the 
least. The proof of the pudding is in the 
ealing, say' the proverb. 

16.04 HRS. 

[SURI G. S. DHILLON ill the Chair). 
Has this measure prevented smuggling 

of gold? Not at all. In fact, it has in· 
creased. There are daring and lawless 
spirits everywhere in tbe world It bas 
resulted in more underground dealings and 
secret and blackmarket sales are much 
greater than ever before. The prices of 
~Id have /(one much higher. 

Secondly, the demand for gold has Dot 
de~reased at all. The desire for gold is 
innale in women. No law or ordinance 
cun curb the desire for gold which is in-
herent in womenfolk. Any law .eelr.ing 
to do this will be futile. 

The Gold Control Order has not estab· 
lished Indian economy or reduced the pri· 
ces of other commodities. The price of 
gold has gone higher. It has oat. as de-
.ired or tbought by tbe GovernmeDt, re-
duced the price of gold. On the oontrary, 
it has increased the prices of other com-
modities a. well. So it has an advene 
e/fect instead of having any INlnguine 
elIect, and the measure in this respect alBa 
is aD utter dismal failure. Thirdly, there 
are the evil effects. These are the tbree 
thiDg~ for which GoverDmeat proposed 
this measure. In achieving thele Ihree ob-
jects the measure has been a failure. 

What are the evi I efl'ects. the adverse 
resul~, /lowing out of this measure? Gold 
i. an ornament not only for women, it is 
also the credit of the country. an orna· 
ment to the country. The Gold Conlro~ 
Bill bas been condemned iD aD quarters. 
It has become a political, aociaJ and _ 
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nomic cancer. I would sny. It bas shat-
tered tbe very foundation and fibre of 
tbe Indian society and its economy_ Gold 
was respected not only now. Vikrama-
ditya had named 'lis nine advisers a.~ 

NUl'Ul"tJtM. Foreign plunderers and in-
vaders took away gold even from our 
temples. So gold was respected even by 
those who did not like India. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. C. 
PANT): Raina means gem and not gold. 

SHRJ S. XAVIER: It means jewel 
wbich includes gold. It is not iron, the 
bale of it is gold. 

My second point is, the Bill offends the 
very fundamental rights guaranteed in the 
Constitution of India. It is contrary to 
the priDciples laid down in the Chaplcr 
dealing with fundamental rights. Article 
l!1(i)(f) gives freedom to acquire. hold. 
possess and dispose of property. Article 
1!I(i)(g) gives freedom to practice any 
profession or carry on any trade or busi-
Dess. Government has completely violated 
these principles by bringing this Bill. It 
has gone to the very root uf the principlos 
cutting them as under. 

About twenty lakhs of goldsmiths in the 
country have been deprived of their free-
dom. their right to pursue their traditional 
profession. They were uprooted in life. 
thrown out of employment by one stroke 
as if by a gale or an earthquake. They 
do Dot know any other profession. They 
are traditional artisans and their families 
have been ruined completely. Several 
huodreds of goldsmiths have committed 
suicide. It is a shame to the Government. 
Some of them sought other employment_ 
But wllere is the work for them? There 
an: already millions of educated YOUlll 
IDCD suIJering for lack of employment. The 
Gcwemment instead of solving the exist-
iDa unemployment problem has increased 
the problem by introducing this Gold Con-
trol BiB ad throwing the aoldsmiths out 
of employment. This measure bu resulted 
in puUiQa restrictions on the JII"Ofcsaion 
of Ibe pJdsmiths. 

TIle Government has establisbed a bier-
aJdwof o8iam under the Gold CoatroI 
Board, aD Administrator aDd _ other a.... Their duty is to hIrus the aoJchmiths 

as much as possible by making inIpectiom 
of the conditions laid down for WDtinuin~ 
or pursuing the profession of JOkBmlh,. 
The conditions are that the gol&.iths must 
take out licences which they must display in 
their working places. They are required to 
keep accounts and send daily reports_ The 
cruelty indulged in by this adminiatratioa h 
that when applications are sent for licence, 
the officers concerned find fault with them. 
point out some defects in the applications 
and reject them. MOlit of the acildsmith, 
are illiterate people and they find it diffi-
cult to rectify the defects. The result i, 
that their applications are rejected and they 
get completely frustrated being unable t.) 
follow their profession. 

Some applichtions bave been rejected 
and many bave been cancelled on the 
ltTound that the forms are defective. 0:1 
a number of occasions the officers go and 
inspect the shop or working pJec:e of thl' 
goldsmith which amounts to haraaanent of 
not only the goldsmith but also the con· 
sumers Of" users of gold. becau!IC they lose 
confidence in the goldsmith. I am told thnt 
very soon Government is going to &top issu-
ing licences to the goldsmiths. What will 
be its effect on the goldsmiths? Will it not 
be a very cruel measure un the part of tk 
Government of India? 

The goldsmiths cannot take lip any other 
profession. I know many cases in whkh 
goldsmiths bave opted for manual lahotlJ 
for which they are not accustomed. n.e, 
work even in salt pans. carrying mud 011 

their heads. Many people have died be-
cauSe of starvation and destitution. Many 
families have bcen forced to resort to beg· 
ging. Instead of trying to solve the U!lllD1· 

ployment problem, why should the Govern-
ment add to it? Should they not try to 
alleviate the sufferings of the goldmlitb.·! 
~I\t they are not doing it. 

Though the Govel1llDCllt have brouPt in 
some relief measures, we have to ICC wbe-
thel" those relief measures were fnlitful or 
beneficial to the goldsmiths. If we loot IDto 
the scbeme of relief measures for nbabili-
tation of displaced goldsmiths. we will Snd 
that these schemes have been a disma I 
failure. 

The 80IdSlDiths were lollowiq • tadi-
1i0Ml aDd tedlDkaI ~_ 1bey ~ 
.. tpedaJly inIIerited iDt.erest lIII4 iacIiutiDn 
for doiq the art of jewel or _t 
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making. They hive a craftsmanship of 
their own. Only members of a particular 
community can do that work so well. They 
do Dot know any other profession. When 
tbe Government give them some money for 
taking up some otber profession, they do 
nOl know wbat to do with tbe money be-
cauSe they do not know any other profes-
.ion. Instead of encouraging and improv-
ing tbeir professional skill and craftsman-
,hip and using their profession for nation" I 
progre's and earning foreign exchange. the 
Gove1'lllllent are adnpting a policy which 
will till that industry. 

These professional goldsmiths could not 
enter any other profession witb SUcee",. 
Tbey could not do petty trading or engage 
tbemselves in agriculture. They do not 
k now it. RecaIL.e the amount that was 
given to thClie people is quite inadequate, 
they had to borrow from outsiders and 
thereby they became submerged in morc 
and more burdens of loans. Then, some 
of the goId!;miths got the money from the 
Government, spent the entire money and 
Ihen became penny less. They could nol 
take up any profeaaion. So, some of tbem 
resorted to begging or taking up some men-
ial jobs. The relief melaSures undertaken 
by the Goyernment do not go to tbe root 
of the evil and they give no consolation 10 
the I~old.mitbs. The problem of the gold-
smiths could not be solved by the Govern-
ment. 

Today 2 million !.'ol<l=iths with their 
children "re in the streets, expecting the 
Government to drop this obnoxious mea-
,ure .0 that they can be re.'tored to their 
original position..and without any restrie-
tion tbey can follow their profession. This 
is a self-employing profe~on and if these 
contro" and ~strictions are removed, they 
will "" restoced to their on.maJ position 
and there wiI1 be an end to the hardshi"" 
and diftic:ulties of the JOldsmiths. 

to the States and Rs. 4 Clores are advanced 
as loans to goldsmiths. 'Ibis is unn~ 
and unwanted financial burdon. 

To,en there " another point. The loaDS 
could not be recovered from the gOldsmiths 
because they have spent the money already 
and now they are destitute... So, it will 
be cruel on the part of Govemmellt to 
think of recovering this money from the 
goldsmiths. But showing all bardabipS and 
putting all restrictions on the goid&mitbs, 
the government has created a problem of 
life "nd death for tile JOldsmiths. In short, 
instead of the Gold Control Order, it ba, 
become the Goldsmith Control order. 

Now. I would like to cum" to the next 
puinl. The Gold Control has destroyed 
the village or the rural economy. This is 
a very vilal point. Gold form; the back-
hone for the entire rural ~rcdit structure. 
The indigenous bankers who still moet 60 
to 70 per cent credit requirement of the 
farmer. normally. advance loan 011 the 
hasis of gold security. 'lbe Gold Control 
has come as a ,eriou< blow in filat it hR' 
destroyed indi~enous bankin): system with-
out providin~ any other alternative. 

n,C :bankin!! i~ unknown in the villuj;es. 
l'obody know, about the hanking at all. 
For nlly cr",'r~ency purpose., they 1'OIIIO'Ye 
their jewels and ~old and rtL.h up to any 
money-lender to pledge them and get 
money in no minute 10 meel their exPCDdi-
ture. That is the whole nrral banting 
structure. Gold is an ~a.y avenue of in-
vestment for the'ie farmers. Rnt the Gold 
Control has takcn away one of the avenue •. 
This may well result in a pressure of dc-
mand for land resulting in increasing land 
price and consequent increase in cost of 
production in agriculture and COMequent 
Ctcrease in the prico of foodlUains. Due 
to this unwise measure of Gold Control. 
the agriculturists have received a aet4laclc 
in IIiricultural productiolL 1bey CIUIIIOI 
raise money at the proper time of railing 
the crops. That has led to the sct-back in 
the agricultural production. 

Tilen I can bring in another rea.",," or 
j U5tification (Why this mearure should be 
dropped, ICId that is the fiDaneial implica-
tioDs of this uawile sdIe_, It hu created a 
DeW form of burnua'ICY aDd a DeW form 
of corruptioa and boavy fruiUees eJIPCIIdi-
tare. 1be Gold CoaInIl Board, the Admi. 
DioIrator aDd the IlaJr COIISUIII6 more than 
lla. 20 IMb.s per _UIIl _ estabIutam.t. 
1beft. RI. 6.S aores i. lIdykllCled .. 1_ 

Now, I come to the rights of the people 
to UIC, to poMeS& or to ba\le aoJd .ad ftIId 
omamenls. That is an de_neary riabt 
lUaraDloed UDder the CODIIilution. /uJy 
ciliun an have JOId .ad pIrIl._ ....... 
to ua (IOId ornaments BDCl ..... U-, 
TIIis measure goes against the fulldamnttlt 
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rights of the people. This measure has not 
found favour or support with tbe people. 
It has been received with condemnation in 
all quarters of the community. Dr. L. M. 
Singhvi who wall one of the Members of 
the Joint Committee, when the Bill was 
attempted to be brought in, this House and 
when it was sent back to the Committee. 
has pointed oot how this Bill was against 
the total weight of the evidence laid before 
the Committee and that no class of citizens 
came before the Joint Committee to say 
one good word about the Bill. 

I nOlli quote indian Exprc.\s dated 17-7-64 
which in an article about this ~ays; 

"There is a roaring blackmarket. The 
proposed law would be a dead letter 
and bring neither credit to the Gov-
ernment nor to the Parliament. It 
bas become a mockery and farce in 
actual practice and the people and the 
Parliament are made a party to this 
act.~ 

The Government cannot check up the 
soaring price by the Gold Control. Wby 
is the price of gold higher now"! It is not 
on account of craving for gold by the 
ladies. The currency has been debauched 
by the Government due to the Five Year 
Plans and deficit financing. By the deficit 
financing to meet tile expenditure involved 
in the unproductive. unremunerative sector 
of industries. the Government deliberately 
and cold-bloodedly created inflation. 

The Auditor General of India in l1is 
Report, in March 1964, said that th'ere were 
45 public enterpri!les and only 10 make 
som .. profit, the remaining 35 made a loss. 
Investment of 1200 crores of rupees over 
public enterpri"" made a los. of 12 crere' 
of n.p..es. From a recent Report. we see 
that from April. 1967 up to December. 
1967, a sum of Rs. 22 crores worth of lOlls 
is there in the public sector industries. This 
is the wasteful investment which is the 
direct cause of gold problem. In fact. 
there is no gold problem now. Tllere is 
only the currency problem·in the ,country. 
'JlJe Government with all it!! wasteful ex-
penditure during' the 20 years rule, bas 
failed to give II clean and bonest currency. 
l'bo Gav.:cnment must give a clean and 
honest currency. 

It i. sometimes said that the areat econo-
mu.t h.:ynes jWltilied some WIlOUIll. of in-
llation. It is a great insult to the great 
man. Keyne!l has said: 

"Debauching a currency saps the 
foundation of society more subtly, 
swiftly and permanently than any 
other conspiracy." 

J nflation is anti-social and anti-socialistic 
as it hits the poor people most. 

For the benefit of the Government and 
to cover up its misdeed$ and unwise poli-
cies, the poor goldsmiths are being cruci-
fied on a cross of gold by those opposite. 

Why should the Government cling to this 
Bill at all? There are two motives bebind 
this Bill; (1) to grab the gold thaI exis!> 
in the country to meet the foreign. obliga-
tions. the Government have to repay Rs. 
1200 crores in foreign currency towards 
capital and interest during tile Fourth Plan 
and for this. gold is required; (2) to fool 
the people that something is being done. 

Lenin. the I:reat communist, once boast-
ed and said: 

"We will make public toilets of gold 
in the streets of the world's largest 
citieS." 

Lenin has gone but the gold remains. 
Ru"ia in not making toilets out of gold. 
but it is lIsed to buy grains in the world 
market. 

Many years ago. Mahatma Gandhi, talk-
ing in Wardha to Mr. Louis Fischer. the 
well-known author, said: 

"If he had ilis way, he would open 
the vaults of' the Imperial Bank of 
India and the Reserve Bank of India 
to take out all the gold and di!ltnbute 
it among all the villasers of India. so 
that the economic power which was 
concentrated in the bands of the Gov-
ernment could be deeentraliled aDd dis-
tributed in the hands of :the people." 

The Indian rulers in the past like Asoka, 
Akbar. Vikramaditya. etc. were noled for 
their benevolent rule. .. • 

MR. CHAIRMAN: It is a ~ry bad 
practice thllt is developing in this Hoaae 
that a Member sbould read the whole 
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b<pcech. One sbould not read tho whole 
speech; he may have notes to refer to. 

SHRI S. XAVIER: History tells us that 
OD seeing the sufferings of the people, 
Asoka was moved and 'lle renounced his 
position as a ruler. 

We have aJopted Asoka Chakra in our 
national lIag. The ruler here, the Finance 
Minister. dtould not be adamant. He must 
be benevolent. He must be just to the 
people. The Asoka Chakra in Ollr national 
flag indieate. these three things: justice. 
mercy "nd benevolence. So. the Finance 
Minister must make the people happy. He 
has been kind enough to drop the annuity 
deposit sclleme. Like that, he can recon-
sider this mca.\'Ure. The Government must 
reconsider this measure and drop this 
mea~ure becallse it has affected the entire 
community of goldsmiths. 

MR. CHAIRMAN: Resolution moved: 
"Th isH ouse is of opmlOn that 

Government ~ould withdraw Gold 
Control in view of the country-wide 
agitation and hardship being encoun· 
tered by goldsmiths, etc." 

There arc some amendmenls to this 
motion. Mr. Om Prakash Tya!!i i. not 
;'ere. The other amendments arc by Shri 
S. M. Banerjee. Is he moving: 

SHRl S. M. BANERJEE (Kanpur) : Yes. 
Sir. I move: 

That in the resolution,-

for "th" country-wide agitation and 
hardship being encountered by 
goldsmiths, etc." 

"Government's failure either to 
reduce price of gold. stop smug-
gling or to unearth concealed 
gold." (2) 

That in the resolution,-

add at the end-
"and announcement to this effe<:t 
should be made immediately, but 
not later than the 31st March. 
1968." (3) 

MR. CHAfRMAN : D. C. Sharma. 

SHRI S. s. KOTHARI ro_ 
MR. CHAIRMAN: I will call the mem-

bers party-wise, one from this side and one 
from that side turn by turn. 

Mr. D. C. Sharma. 

SHRI D. C. SHARMA (Gurdaspur) : I 
am a consistent opponent of this Gold Coo-
trol Bill. I was the only Congress Membec 
who opposed this Bill when it was first 
moved in this House. J think I was very 
wise. The older a man grow~ the greater 
j, his allergy to gold. I think., thig Gold 
Control Order should be repealed today. 
T.,e gentleman who is in charge of this 
tod" Y on the Treasury Benches is very 
young and f do not think that he has that 
antipathy to gold which old men have. 

That is my only hope. But I may say 
one tbi.,g. When I was a studen! of the 
IOlb class, I read a book called 'Book of 
Golden Deeds'. I was told that JIo\d was 
the ultimate measure of excellence, the 
uhimate standard of grentne .. , heroism 
and other things. Therefore. we were 
told that gold was not as filthy, as perni-
cious and as usele .. in terms of value U it 
was made out at that time. I think sold 
j, still lhere in this world and continues 
to be the standard of value in this world. As 
long as thi~ world lasts nobody can take 
away from Ihe people the love of gold. 

To,e fact of the matter j, that we have 
not been able to fulfil any of the objective_ 
put forward when the Gold ('onlrol Bill 
was passed. We have amended it abo. 
But it has proved a still-bom child. It has 
not done any good to anybody. But one 
thing it has done. In this country when 
engineers arc unemployed. where instruc-
tors of fitness schemes are llloinlll to be 
unemployed. where teachers do not lfCt the 
jobs they want. w.,ere other ranks M 
people do not get the kind of jobs they 
arc fit for, goldsmiths also have become 
unemployed. 

One of the policies, and a pernicious 
policy. of tbi. Government has '-t 
to uproot people from their he~tary pro-
fes;ion~ without giving them any substitute. 
The result has been that 20 lakb goldsmlt'4s 
are going abegging. They do not: haw UlY 
source of livelihood; they do not have allY 
mainstay for their life. That i& what we 
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have done. Therefore, I would say that 
this Act has brouJht goud to nobody. 

J am told that some great men were 
~ aga,i1l5t gold. Even there there 
have been some scandal~. I do not know 
why they were weighed a~ainst !lold if 
gold was an evil thing. Yet they were 
weighed against gold. Gold hIlS not been 
a~ to be brought out of the bowels of the 
earth by anybody. Therefore, I would .ay 
that this Act ha~ been one of' the most 
nasty measures the Government of India 
has been able to put on thc .tatute book.. 

A$ ;,as been said, J think this legislation 
is unconstitutional. No goldsmith has had 
the courage or the money to go to the 
High Court. When I was in Hosbiarpur, 
I wanted to see that the rickshaw pulling 
should not be there. It wa, inhuman to 
see human beings pulling human being., in 
rikshllS. I wanted titat it .,hould be .:top-
ped. I took this matter up. ultimately, I 
W8& told that you could not take away the 
profession of anybody. because it i, a 
gainful profe .. ion. 

We have taken away the gainful employ-
malt of these goldsmith, without giving 
them anything in return. The result has 
been mi!lery, di"llSter, de.titution. unhap-
piness and what not. 

What ha!i the Gold Control done? In 
iliia free country of ours we have only 
done one thiolg. We have' done one thing 
with the utmost zeal and aplomb: we have 
been multiplying this bureaucracy. Achar) a 
Kripalani sitting here some da)'s back said 
that 33 per ~nt of this bureaucracy could 
be dispensed with. I think he was 
right. But no. We have not a Gandhian 
State; we do not have a republican com-
monwealtn. We have a bureaucratic State. 
We are always trying to multiply the bure-
aucracy. So we mw.'t have an Administrator 
·of Gold Contro\. Wf'J must give him 
powers to issue licences and all that. I 
think this is against our Constitution, 
...milt OUr conscience, altllinst the ocder 
of policy We are buildinl, These ,okl-
1I1Diths mll6t be treeted u an intcaral part 
of our lOcioty, Aayone who tries to harm 
tbom or takes a_y from them their pro-
feasioa is. I think. doing wrOllJ, 

You know 50 lIUIIIy marriases are cele-
brated in Delhi. I Bsked somobody: don't 

you give any gold ornaments to tite dauah-
ten, to the daughtc~io.-law. to other re-
latives? Gold is there; gold ornaments are 
being made on the sly, in a subterranean 
way, in a hole and comer fashion. Why 
are they making this societv this Indian 
society, which was pure, ~~corrupt and 
scrupulous, into a society where these per-
Suns have to have recourse to black-markel 
and such wonderful obnoxious practi~s? 

Tnerefore, this Gold Control Act should 
be repealed and goldsmith, must be given 
a chance to earn their li\ clihood as they 
were earning before. 

SHRI S. S. KOTHARI (Mandsaur): 
Nhould like to empha,ize the colossal 

failure of the Gold Control Regulations in 
that none of the objectiVes spelt out by the 
Finance Mini,'ter when he introduced this 
mea~urc. against almost univcr~aJ opposi~ 

tion, have heen fulfilled. 'The first objec-
tive """as that it wou1d rcJuc(:, t~1C ltl:~ {~i 

gold .md would bring out concealed gold. 
Then they wanted to reduce smuggling so 
as to save foreign exchange; the., 3\"" 
wanted to reduce the internal price of gold 
so that the gap between the internal price 
of g('ld and the international price would 
be coveted. But in non~ of the,," objec-
ti,·es. h", there heen any derree of ~"cce~s 
practically. 

Actually. the Gold Control Re!!lllations 
have had adverse cffects upon the economy 
heside_ of course. inflicting upon the poor: 
;'ardwor~ing golru.miths untold mi..ery, un-
employment and hardship; in 'oOme cases, 
there ha .. even been reports of family 
I>'uicides. It is a pathetic tale. rendered 
tragic beyond words. I would re\ert to 
it later. 

II is understandable that the Government 
intended to curb the drain on fordgn ex-
change by checking smuggling. What wa., 
actually an administrative problem howe~r 
has been wrongly handled. You cannot 
check smuggling by introducing gold con-
trol measures. Actually, these control 
measures haVe not hadl any impact on it, 
with tite result that smup-idint! today i~ 
probably U I1UJch aa it was ever before. 
Besides, the seed. at failure were inbuilt. 
The fantastic gap bCltween the inferaatioaal 
price and interaa1 price of gold could not 
possibly bf'J briged by gold control mea.~UI'eII. 
The main reason fOr this gap is inflation 
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in the country whereby the international 
value of the rupee has fallen considerably. 
Iolation had been ge'lIerllted by defective 
pllUlDing, wrong priorities and concent(ation 
on 'heavy industrie~ and outlays far in 
excea& of available resources. Uncontrolled 
deficit financing. wastage and unproductive 
utilisation of palt of the enormous resoure-
<!S, which through taxation measures ;lave 
heen diverted from private hands to the 
public exchequer. provided ruel to the fire 
of inflation. Inflation is the mo,t insidiou~ 
form of taxation. which affec" advcr<;ely 
the poor and the middle-elasses. TIlL. also 
c)tpla,"s why the demand for gold is so 
great and Whl Ihe price is so hig". It is 
not jus'! the acquisitive instinci of an ob-
sessionisl desire to board gold with millions 
"f people; thc)' acquire gold because io a 
regime of rising prices gold is a stable hedge 
against inflaliDll. Its universal acceptability 
and easy negotiability render it an insu-
rance agains, had times and it has heen so 
traditionalll, Thanks to the policies uf the 
(;overnment. Ihe rupee today has depreciat-
ed to such an extent that its value is about 
12 paise of the old, pre-war rupee. It is 
no longer the ,ilvcr rupee; it is a nickel or 
copper rupee or. shall We say. a dishonest 
rtJ1)Ce. which has shntnk b value. The 
leQief the confidence in the ntpee, the 
1':feater. obviously. is the confidence in JtOld 
and the desire to acquire it. In the inter-
national marlel. the condition of the ntpee 
deteriorated to such an extent and exporl, 
.wrere<! so much that devaluation had to 
he resorted to. Hut even after devaluation. 
the black market price of rupee in terms of 
dollar h Ie" than the official value of 
Rs. 7.50 per dollar. Naturally, it is not 
only the price of ~old that has gone up; it 
is the price 01" practically every commodity 
tnat ha ... inc't:a~ed and that i~ what We see 
today, There is aClually no problem of 
gold. it L. aClually a problem of ensuring 
a lItahle currency. an honest rupee that does 
not depreciate in value. The solution to 
the problem of gold lies in resolving the 
hasic problem of inflation and artificial 
meB1>ures like gold control are doomed to 
failure as they have inbuilt in them the 
seeds of their failure, It is like treating the 
symptoms without going to the root of 
the disease and without diagnosing the 
disease. uo treatment can cure the ilIlless. 
OIl the contrary. the JOId control order. 
by placing restrictions on its purchase bas 
aided and abetted inflation. What act~h' 
happens is that money which would other-

wi.'lC, normally, have gone to the purc:haae 
of gold. finds an outlet in hoarding aDd 
stock.ing various foodstufFs and other COIII-
modities aDd goocbl including iIrvestaMDts 
iu land and houses and unproductive ave-
nues, so that the priees of tIaa a1ao bpe 
gooe up, muciI to the detri_1 of tbe 
community as a wbole. Smuatiq c:oaIi-
n ues unabated and dealin[tS in gold have 
passed into undesirable hands and there are 
clandestine operation.'. The normal trade 
channels have been disrupted. The bure· 
aucracy wbich has to administer gold <:OIl-

Irol has acquired tremendous power and 
in the wake of slich exercise of power, in-
evitably an element of corruption wbidl 
has crept in. It is estimated that the 
Government ilas lost Rs. 28 crores of 
revenue in the form of income-tax and 
>:ales tax which the goldsmiths and dea1cn 
in the country used to pay. Administrative 
cxpenditure has naturally gone up withoat 
any commensurate henefif. Gold control 
had an adverse affect on the agriculturist. 
Gold constituled a commodity agaiMt 
which he could always borrow money to 
buy seeds and fertilisers and sometimes 
eVl:n bullock" Today he i!l in difficultie~ 
because he is enable to inve,t in gold and 
so he holds back hi9 grain as much as 
pu",ible wilich leads to a ri .. in prices in 
time, of scarcity, 

Sir. r now come to the 1.~'1 and. T would 
'ay. the pathetic part of my !ipeeCh. TIle 
lnten.., sufferin!, inRicted upon the poor 
~oldsmiths is a. tral!ic as it is real. Ln'kh~ 
of persons huve been thrown out of job, 
and ,uicide, have al,o beeh committed, &It 
I said earlier, Rehabilitation, howev.er 
effective-and in Ihis Calle the Government's 
'record is poor-i' no suMtitute for the 
original. traditional trade. roe ~k.ill that 
the goldsmith has 3("quired over a period 
of years i~ traditional and it has been 
handed down to him from hi. forefathen. 
He i. unable to work on br ••• or il"U:l or 
to run any small machinery in which he is 
expected to at'quire skill. The consequence 
i. that most of the loans that the Govern-
ment gave have been eaten up by the poor 
gold,mith and his family in time' of ditf· 
tress aDd now be is unable to pay bade 
the loan. Be8ides, with the reguladaas 
having become a little Ies§ restrictive, be 
would like 10 go back iDto hi' JII'(IftInIan 
allllio, 
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I would draw the attention of the Minis.. 

ter particularly to th~ poinL It is an irony 
that the goldsmith who has been TClI.abili-
taled by the Government or who is sup-
posed to have been rehabijitaled, has been 
debarred from returning to his old profe&-
sion. That would indeed be ironical 
becauae this aid of yours would prove to 
be a course to him and be would be de-
barred for the whole of his life from re-
entry to lI.is profeKion. I request the hon. 
Ministcl; to kindly devote his attention 
particularly to this poinL 

The Prime Minister sometime ago gave 
certain promises to the goldsmiths who had 
gone to demonstrate. The demonstrations 
were over, but I regret to say that the 
Prime Minister, it appears, failed to keep 
the promises given to them. Not only 
hayc these promises not been honoured but 
the legitimate grievances of the goldsmiths 
'have .not been attended to. The consequ-
en(lC IS that they are losing faith in them-
selves and in the Government. 

I would like to make certain sugges-
tions which are of great relevance in 
alleviating the hardship of the goldsmiths. 
The date for gettiN: licences should be 
extended and kept open. Why should you 
debar any new goldsmith from obtaining 
a licence? If a young boy comes of age 
and learns the trade and wants a licence, 
how can you in all morality or by any 
standard, refuse him entry into the pro-
fession? How can it be kept as a close, 
esoteric circle? You cannot do it. When 
the young apprentioes come of age and 
when they acquire the nece .... ary .kills and 
they want a licence, they .hould be grant-
ed the requisite licence, so that they could 
become honourable and respected mem-
bers of the profession of goldsmiths. 

Then, within some limits, the Govern-
ment should allow the goldsmiths to buy 
standard gold bars and ornaments from 
customers. The public should be allowed 
to keep some gold per family, it may be 
about 250 grams which they could use to 
CODvert into ornaments on the occasion of 
maniages and so on. Then, the gold-
smiths should have something to fall back 
upon. All the gold, other than foreign 
gold, which have been seized by the excise 
authorities should be returned, and the 
goldsmiths should be treated compassion a-

tely. A large number of Cll!ieS have been 
filed against the poor goldsmiths who do 
not have the means or wberewitlial to 
fight those cases against the strong machi-
nery of the Government, which moves 
truthle.sly. I reiterate that those cases 
,hould be withdrawn. 

Besides. morc avenues for work should 
be provided to the goldsmiths. At 
a time, the goldsmiths should be allowed 
at least to possess 1,200 grams of gold. I 
believe that according to the present regu-
lations, the goldsmith is allowed only a 
pitiful quantity, about 200 grams which is 
about 18 tolas. What can a goldsmith do 
with 18 tolas? He is not even able to earn 
a fair or reasonable living for his family. 
He lives in semi-starvation. I would. 
therefore, ur/!e upon the Government to 
consider this matter on compassionate 
grounds and increa~e the present quantity 
to 1.200 gram9 which is about 100 tolas 
or something like that. 

The powe<r of gold is supreme and even 
the Government of India cannot d~troy it 
by its fiat. The Government may try to 
reduce il, value and ask the people to 
produce 14 carat gold, but that is not 
acceptable to society and as ha~ been 
shown, such measures are doomed to 
failure. Even the communist countrie., 
value gold and at times when they requir.: 
commodities. even foodgrains. they ~o to 
the international market and use gold for it. 
Let not the Government sacrifice the poor 
goldsmith at the altar of its misguided :!nd 
rui~ous policies. It has only added to its 
own unpopularity and achieved nothing 
either for the country or for the Cool'rcss 
Party. Gold control has failed miserably. 
I would urge ,on the minister and the 
bureaucracy to study the measure again 
and decide to withdraw this draconian 
measure, whieh has done no good to any-
body. 

SHRlMATl TARKBSHWARI SINHA 
(8arh) : Sir. this Gold Control Order has 
had a very cbequered history. But for its 
very serious implication on unemployment 
of goldsmiths, which WIIS not tackled pro-
perly. wben this order came into existence. 
it did have a very great impact. There 

. was a definite disenchantment against 
wearing gold ornaments even in villallCl. 
I remember in the beginning when it was 
introduced, I want to attend a maniallC in 
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a village and there was one lady wear-
ing lot of gold jewellery. There was a 
taUe among the uneducated women how 
she could wear so much jewellery after 
the comiog into existeoce of this order. 
There was also a psychological impact on 
the poorer sections who felt that there 
had been a kind of a eqUalisation of social 
presti~e by removing this lure for Ilold. 
which was till theo the criterian for social 
recognitioo io the villa/Ze.. So. it did have 
its impact. 

There were no doubt problems of un-
employment of a large number of gold-
smiths. but if the Government had COn-
tinued taking action under the gold con-
trol order, surely we would have been 
in a position to bring about a social revo-
lntion in the country against the lure of 
gold. But it did not happen. There were 
agitations and as usual the Government 
succumbed to it. They should have had 
the courage to stick to it, because Govern-
ment action also brings about public edu-
cation. If the Government was convinced 
aboul it, the initial difficulties could have 
been removed at that earlier stage. But 
Gove~nment wanted to olay to the popuiar 
gallery and the order was diluted. It is 
a fact that the control. as it is today, has 
more windows and doors than walls and 
substance. It has everything which should 
not be there. It is being disobeyed. It is 
an aU·permissive law. 

How do you exercise control when you 
allow old ornaments to be changed into 
new ones? Who is going to investigate 
which ornaments were brought to the gold 
smith? A persOn can take old ornaments 
weighing 5 tolas and take back new orna-
ments weighing 10 tolas. saying he had 
originally brought 10 tolas of old orna-
ments. 

There are other provisions in this. which 
make it a laughing stock in parli'8D1entary 
legislation. It i. not being implemented 
at all. Probably it is just illusory satis· 
faction of the Finance Ministry that they 
have been able to implement it, but they 
koow more than anybody else how it is 
being implemented. 

Therefore. I think, if this kind of trun-
cated Act is to remain it should not find 
a place in our statute-book and GOYern-
ment should scrap it. If Government had 

the courage at that time I think the COUD-

try would have been much better today. 
It is a fact, nobody can deny. that this 
country which i. the poorest of all coun-
tries in the world has the privilege of 
buying and selling gold at tbe highest 
price that is over paid for ,rold, aDd this 
country is a paradise for the smuu1ers. 
Many questions have heen asked in Parlia-
ment about smuggling. Hon. Members 
and the people in general think that Gov-
ernment can stop smuggling. I think 
Government can never stop smuggling with 
thousands of miles of border and the 
price of !told so high in India. The smug· 
glers are so clever that they can find out 
lot of ways and means of bringing gold. 
till selling of gold. even if it is risky. is 
profitable. The margin of profit that gold 
gives to an individual smuggler goes a 
long way in compensating him for beinll 
behind the bars for a certain period. What 
is the punishment that we give to a tIIIIug-
gler ? The main smuggler does not get 
caught. II is only the small people, his 
assistants, who get caul!ht. They have 
nothing to lose, they have no prestige and 
if they are caught once in hundred times 
(they ; do not lose anythi~. Therefore, 
smugglins. till the price of lIold is a lure 
in this country. can never be stopped. 

It has to be dealt with on a IODl-term 
basis. Let this statute be scrapped and a 
solution a long-term basis for curbing lure 
of gold be brought into existence. How 
can it be done? Today. according to the 
present estimates. We are expecting a good 
bumper harvest in the country and Ro. SOO 
crores worth of money would be availablt' 
in the country. So much has been said 
about rural carnings and branches of 
banks working in rural areas. Bnt !:Iothinll 
has been done since the announcement of 
the social control of banks. If one bank 
has its headquarters in Delhi. it must have 
its branch in Calcutta. in Madras. in 
Bombay and bO on. They want to go to 
the cities only. they do not want to &0 to 
the rural areas. If you really go into the 
history of banking. I think Madras ha~ 
done wonderfully well. They had the 
Mellur Project. They had no money for 
that. They floated a bond in the area to 
be subscribed by the people of that area. 
The people had no money. But _. 
banks really exercised their wisdom ad 
foresight. They took the risk. Th.,. Wellt 
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aoo fiaanced the rural areas up to 90 per 
ceol. The banks were also nol losers. 
They cOUld earn inlerClI on their loans. 
ThUa with the people's money the Meuur 
project was built aDd it is a pride of 
Madras today. 

If you go through the history of bank-
ins abroad, you will fiDd thai the rural 
baating system has produced tremendous 
rcsulUl. Why do people want to keep 
jewels and gold. I think it is not for 
~ntal _e. I have lIot a joint 
family. There are so many women in my 
family who are my relations. They must 
haVe got ornaments to the tune of 200. 
300, SOO tolas and so on. But during mo't 
of the part of their lives they do not we" r 
them. They do it only occasionally. Even 
during marriages I see them wearing only 
one-fourth of the omamenls they hav~ 
got. It i. just passed on from genera-
tion to generation. Their satisfaction is. 
that somebody in the family ha, gol the 
hoarding power and preserve something. 
This is the sort of lure of gold. Gold is 
something very substantial. Everything has 
depreciated in value except gold. In the 
case of ~old the value !rd' appreciated. My 
mother purchased gold at Rs. 22 a tola 
wbereas we purchased gold at Rs. 140 a 
tola. Now I think it is R,. 160 or Rs. 170 
a tola. That is the appreciative power 
of gold. When it is not the thing which 
depredates. Therefore. there is the appre-
ciative power that in operating. Naturally. 
the capacity to stock them grows and all 
mOlley is diverted into gold and orna-
ments. Therefore. this can be stopped 
only if the lure of gold can be removed 
by taking a loog term measures. If a 
particular bank has its headquarters in 
Delhi it should be compelled to open 
branches in the rural areas of Haryan.l 
Delhi and Eastern U.P. so that they can 
confine themselves to that particular area. 
go into the rural areas and mobilise their 
rcsources and gear up the village ecu· 
nomy. So much can be done there. If 
the banks go to rural areas, by_ their vcr,' 
orpniaation they can act as rural guide 
and phl106Ophers. The banks have to take 
c_age into their hands. Today their 
imlellmcnt programme is bO shy. They 
DOW ODly 10 invest in blue chips; tb"y 
undertake only confident lending. They 
_ tUo risks. MCIIIlwhilo tho farmer 
is . wmtiaa there with his money to invest. 

If he does not get anythiag bettca- to in-
vest. he will buy gold or jewellery. The 
bank has to make the filmier beJio¥e that 
he is hi& friend, philOSOpher and guide. 
In the foreign countries the baak. 110 to 
the villaaes and advise the villapra as to 
how to invest their money, in wbat sbarea 
in What companies, how much rotuna the; 
will get and so on. That is the tiod of 
advice which a farmer needs. 1be bank, 
should become his local guardillB. 

Take warehousing. Government is talk-
in~ so much about the need for ware-
housbg. They want Rs. 600 crorca to be 
inve.ted in warehousing. They want to 
cr"'~t" a capacity of 10 million tons of 
storage whereas the present available capa-
city i, only 2 million tons, taking into 
account both the Central and State ware-
huu,es. If the banks could provide small 
warehouses in the villap:es. the ~8 
would brine in their goods and also invest 
their money in the walehouses because they 
will consider it as a sound investment. If 
you really want to remove this kind of 
luro for gold from the people of India. 
then you have to provide an alternative '0 

that the farmer may feel that hi.\; invest-
ment in that is getting a better return. 
There are many other thinRS that the 
Government can do. The Government 
should ~reate in them a sense of economic 
participation so that the villagers may not 
~lIow their money to be invested ia dead 
.;-apital like gold. 

111en I want to know one thin3. What 
has happened to the proposal for "evclop-
in:: paper gold? It was a j!ood proposal. 
The International Monetary Fund had 
Je\ i,ed a scheme of paper gold so that the 
" alue 9f gold will be there but !be metal 
is done away with. so that the liability 
of having the metal will not remain th~. 

Today South Africa has been trying to 
pre.sures world economically, because it 
could not do 50 politically. It is trying 
to reduce the supply of gold. We a\l 
know that a country which bas got gold 
today is in a position to dictate to the 
world the monetary policies. Today th~ 

world is divided into blocs, one having 
gold and another not having gold, dictat-
ing the world monetary activitiea. Becamoc 
France has got a very big gold stact, it is 
dictating terms. The United SIatea was in 
the past if not pre!ICDt, dictating ... lAId 
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conditions in the economic field because of 
the influence of its dollar reserves to com-
pensate for the gold reserve. This is the 
kind of thing which has plagued the world 
into very rigid spheres of activity. India 
is one of the countries which is suBering 
because of the lure of the people for this 
yellow metal. I would like to know from 
the hon. Minister as to what has happened 
to this proposal, which India had wel-
comed, about having liquid paller gold in 
place of metal gold. I hope the Minister 
would enlighten me on this point. I have 
some more points to make, but since you 
have rung t~ bell, I would abide by your 
decision and resume my seat. 

SHRI SEZHIYAN (Kumbakonam): 
The Resolution which has been moved by 
my hon. friend deserves the support of all 
,eetions of the House. It has to be viewed 
abOVe political considerations and rightly it 
has been done so. The hon. Member from 
the Congress party who preceded me and 
Professor D. C. Sharma who spoke earlier. 
hoth of them said in very unequivocal 
terms that the Gold Control Order should 
be withdrawn. 111e Professor said in a 
very bold way that the Gold Control 
Order must be withdrawn. The other 
member from the Congress Party. Shrimati 
Tarkeshwari Sinha, has got a very unique 
Mosition for saying this, because she was 
tnere as a minister in the Minhtry of 
Finance at the time of introduction of this 
measure, at the time when the mischief 
was started. She has herself analysed 
the hopes that were raised at the time when 
the Bill was introduced and how those 
hopes have not been fulfilled. So, bOlh 
members of the Congress Party have 
opposed the measure. Professor D. C. 
Sharma did it from the beginning. Shri-
mati Tarkeshwari Sinha, who supported it 
when it was introduced, now feels that it 
is high time that it is scrapped. 
J7 HRS. 

The objectives for which the Gold Con-
trol Order was introduced in the country 
were three. and they were: (I) preventing 
.muggling of gold and thereby conserv-
ing foreign exchange, (2) disgorging hoard-
ed ~old and (3) reducing the price and 
demand for gold internally. 

If these three objectives have been ful. 
filled, there will not be any protest at 
LI2LSS/68-9 

least as far as the Gold Control's imple-
mentation is concerned. The whole world 
knows; the Indian public also knows, fully 
well that all these objectives have Dot been 
fulfilled. About smuggling of gold, not 
only gold but of any article, it should be 
condemned and there can be no two opi-
nions on that. Smuggling should be 
stopped. But it should be dealt with in 
other ways, not by punishing the poor 
goldsmiths in the rural areas. Smuggling 
of gold is not dODe by goldsmiths. It is 
done by organised rackets of unscrupulous 
financiers Who, by dubious methods, by 
t;le abuse of invoicing, over-invoicing and 
under-invoicing, accumulate foreilln ex-
chanlle and try to bring fore;;:n exchange 
into the country and it is they who resort 
to this method of smuggling. Unless these 
loopholes in the methods of invoicing, 
foreign trade. and all these things are re-
moved, this smuggling i~ going to continue 
for a long time and, as the ex-Deputy 
Finance Minister herself said, it is going to 
be here for ever and ever. Therefore, by 
bringing in Gold Control Order or by put-
ting tbousands and lakhs of goldsmiths in 
the streets. it is not going to solve the 
IIroblem. 

Sir. mucb is made of the lure of the 
gold and the hon. lady Member, rightly, 
pointed out that the womenfolk in village; 
are not enamoured of gold. Now-a-days, 
even to make a living is a problem. Who 
is enamoured of gold to be worn? As 
the hon. lady Member said, many of the 
ornaments are not being worn by the ladies 
themselves. It has become a mode of 
saving and a form of credit facility also 
in the rural areas. In these days of infla-
tionary economy, when the value of the 
mpec is slowly dwindling, almo't to 10 to 
14 per cent, there is only one safety vault 
and that is gold the price of which sppre-
ciates year by year. Therefore, those who 
have lost in the value of the rupees resort 
inevitably to gold. So, if they want the 
system to be reversed, if they want to 
bring faith of the people in their own cur-
rency, then they should stabilise the rupee 
and they should also protect the savings 
of not only the rural lIeople but also other 
people in all parts of the country. Suppose 
we put Rs. 100 in a bank and take back 
the amount three yeers later, the value of 
it may be worth lb. 80 or lb. 90. Therefore, 
tbe people would like to lIut money into 
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somcthlne the value of whicb will not be 
corroded but will be appreciated. Inflation 
sboul.d be curbed; the value of the rupu 
tihould be stabilised and then only people 
will have their faith On tbeir savings in 
the form of the rupee. 

Hero, I would' like to say one thing 
more. 'Ibis 14 carat gold whicb was intro· 
duced by tbe Gold Control Order in the 
year 1963 has almost become a farce and 
a mockery. In the market. nobody buys 
tbis 14 carat gold. I do not know why 
the quality of gold itself was devalued; 
Government had devalued so many thing~. 
This morning. some of the Members wcr" 
complaining that the waters of Ganges 
have been polluted. From time immemo-
rial, it has been said and believed by many 
peol!le tbat the Ganges was there to ab-
~olve the sins of the people. But even the 
Ganges bas been polluted in this regime. 
In the same way. the quality of gold also 
has been brought down in this regime. 
But this has not served the purposes. The 
14 carat gold which was introduced with 
all tbe fanfare and loud slogans in 1963 
i~ as dead as do. Nobody touches it 
even with 11 pair of tongs. It only adorns 
some of the show-cases in some jewcllary. 
But all the otber transactions are carried 
on openly and in other w~ys too and every-
body gets what he wants by paying a pre-
mium. Therefore. this Gold Control 
Order which was brought about. without 
any definite implementation, without any 
assessment as to the good it will bring, 
haa brought only misery on tbe neople. 
It has encouraged smuggling; it has en· 
conr~ed the people who defy the law; it 
has belped the law-breakers who bave en-
riched themselves by bringing in gold. by 
converting gold into gold ormunents and 
by passing them on as gold ornaments. 
Only within five years, just like a Five 
Year Plan, it bas also not succeeded. 
We have seen five years of misery. Priva-
tions, starvations and deatbs have been 
given to so many people. The All India 
Viswakarma Sangh has reported as many 
as 200 cases of suicide because of the iII-
fated and ill-implemented Gold Control 
Order. Only last month, on 7tb Febraury 
this year. there were hundreds and thou-
lands of meetinas orpnized by the Viswa-
kaiinas and eOldsmiths throughout the 
country and they have unequivocally said 
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that tbe Gold Control Order should be 
scrapped. I was one of those wbo we(e 
in the Joint Select Committee 
which went into the Gold Con-
Irol Bill. We received thousands of peti-
tions and we interviewed many witnesses, 
and I can say that not a single petition. 
not a single witnes~, came forward arguing 
in favour of the Gold Control Order. 
The entite bundle of 5,000 petitions ami 
hundreds of associations came forward 
saying that il should be scrapped. In Ihe 
teeth of sucb an opposition, this wns 
hrought in by Ihe Finance Minister. After-
wards he bimself was reported to have told 
this to Shri Hanumanthaiya; Shri Hanu-
lllanthaiYa made a pronouncement in the 
HOllse itself that even the Minister was 
not in favour of Gold Control Order in its 
present form and that it should be 
scrapped. I do not know what he h goin~ 
to do. This is not a question of Partv. 
Let us not take into consideration the 
numerical strength of tbe Party. Even 
when the Gold Control Bill went to the 
Joint Sekct Committee. many of the 
Congress Members openly put a dissentinM 
nole, not agreeing with the basic tenets of 
the Bill. Even now we have seen that the 
two members wbo spoke from the Con· 
gress side clearly said that the Gold Con· 
trol Order shOUld be scrapped; one of them 
started with a pious hope and ended saying 
that the Gold Control Order sbould be 
scrapped; and the other gentlemen started 
in a bold way and said that it should be 
"rapped. Therefore. there can be no t"o 
opinions about this. Smuggling should be 
stopped not by the Gold Control Order. 
hut by the other means. by having strict 
measures to prevent smuggling. not by 
punishing about two million goldsmiths. 
artisans and tbeir dependents. That is not 
RQing to solve tbe problem. 

I would appeal to the hon. Mini,ter not 
to look at this from the prestige point of 
view, not from the Party point of view. 
This is a national issue affecting two mil· 
lion people. and the sense of the House ha~ 
been very clearly pronounced by the 
various objections raised against tbe Gold 
Control Order and by the demands that 
the Gold Control Order should be scrap-
ped. This should be done immediately as 
per the amendment given by Shri S. M. 
Banerjee, which I support wholeheartedly. 
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SHRT C. K. BHATTACHARYVA (Ral-
/lani) : On this point we have had the 
benefit, a nUOlber of times, of hearinl! tho 
Ministers in office and the Ministel'l out of 
office. Usually, opiniOns are bound to 
differ he fore the experience and after the 
experience. 1 wish We could como to a 
point where opinions are agreed even be-
fore and after this effect of the Gold Con-
trol Order has heen studied and applied. 
In any case so far as my experience goes, 
at the time this Control Order was intro-
duced, there was a necessity for it. I live 
in one of the major capitals of this coun-
try. I do not know how this happened: 
we found that, in Calcutta, tbere was 8 
period when Roldsmiths' shops came into 
existence on the street. like musbrooms. 
At everv street corner, a goldsmith shop 
was found suddenly coming up. That 
,howed that there was some underground 
source through which gold was findinjl its 
way into the market, and that was causing 
havoc to Indian economy by way of drain-
ing out of foreign exchange. But after the 
experience of this period, we bave DOW to 
consider whether the original purpose of 
this order has been ncbieved and whether 
this order or its subsequent application 
should be continued even now. 

Of all the objects of the introduction of 
the Gold Control Order which have been 
referred to by my hon. friends before me, 
the main ob;ect of the Finance Minister, 
I believe, was to remove from the mind 
of lhe people the attachment to gold. That 
was the main object, and if this attachment 
could be removed, then the other things 
would follow consequentially. That was 
why he said that he would allow 14-carat 
gold to be used instead of the 22-<:arat 
gold. But rrom our experience we find 
that this attachment is not going. 

SHRI S. KANDAPPAN: It is all the 
more increased. 

SHRT C. K. BHATTACHARVYA: 
This attachment is persisting and it should 
n.ot bo characterised as the lure of gold 
but it sbould be cbaracterised as at(ach-
ment to £Old. 

SHRI NAMBTAR (TiruchiiapppalU): 
Need of ,old. 

SHRI C. K. BHATTACHARYVA: 
l1lis attachment is not tIOIIIething which 
ha. been suddenly born, but it Ia tradi-
tional. In fact. we USC _ BlDOWIt 01. 
gold in all the ceremonies iliat we have to 

perform in our lives from birth to death. 
In every ceremony from birth to death 
and in all the social functions in our life, 
s~me amount of £Old is always used. Par-
ticularly at the time of marriage, the 
mangalsurra bas to be given; wbether it is 
of 14-carat or of 22-<:arat it has to be 
gi ven, and it hB.. to be found from where-
ever possible, So, the traditional attach-
m~nt to gold is not going. In fact, when 
thiS 14-carat gold was used. I once con-
sulted one of the heads of the State Bank 
and I asked him wbat do yOU think of 
this l' His opinion was that it amounted 
to spoiling the gold without making any 
corresponding gain 'and he asked me to 
compare the prices of the two types of 
gold, the l4-carat gold and the 22-carat 
gold and pointed out that by reducing the 
content of gold to l4-carat, we were losing 
money and at the same time we were 
spoiling the &Old. 

In any case, the second tYPe of )!Old, 
namely, the 14-carllt gold wbicb the hon. 
Finance Minister wanted to be pOpularised 
In our society has not found its customers 
to the extent that he had expected. There-
tore, I believe that this matter should be 
reconsidered. Of course, the political 
value of gold to wbich Shrimati Tarkesh-
wan Sinha referred just now, is there. 

SHRI S. KANDAPPAN : Political 
value 1 

SHRT C. K. BHATTACHARYVA: 
Y os, there is a political value also. In 
fact, I should say that when Mr, Chlan, 
Kai-shek came to Calcutta, the Instruction 
that he gave to his Chinese friends was 
'9uy gold with whatever money you earn 
here and send that gold to China'. So, 
there is a political value of gold In that 
way. But that h'as to be chocked and 
taken care of in a different way than by 
controlling the goldsmith. That CIInnot be 
done by chocking the profession of the 
goldsmith. That has to be dono In a diffe-
rent way. I believe means m'ay be found 
by which this may be done. 

I bave referred 10 far to the soeial use 
of gold. Now, thero Is another .Ide of it 
wblch strikes me, and it bas been ItI'iklnl 
me all through this discUlSion and that Is 
the literary side of it, Tho UIO of &Old 
bas been referred to in our literature aU 
through, and peoplo abould ha"- ~ 
apericoco of the yellow meta1 10 that tMy 
may know wbat tho actual delerlpdon 
metIM. 
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[Shri C. K. BHAITACHARYYAj 
When we go to the Vedic literature, the 

description given is : 
f~ fii~, 
i{f~~ I{f~ 

From the Vedic period. when we come to 
the Pauranik period. We find that the 
wording has been changed. but the attach-
ment remains; the wording then is: 

;;r~"'ioq'1quIY 
and the description of a beautiful woman 
is : 

;;r~;;crvrhmrT l/l:ITlIT qTf~;;ri'JT 

So. far the Pauranik, this traditional attach-
ment to this aesthetic side of the use of 
th~ yellow metal continues. 

Coming to the later periods. if my 
Maithili friends were here. they would 
appreciate what I say. because I am going 
to quote Vidyapati. Vidyapati's descrip. 
tion run s as follows : 
~q ~1iif,U1fT I IF'1''Ii''fmar'l''rtq.f 

~ ~~r If\''1' f,rlfl:lTllT 
In fact. when the Gold Control Order was 
coming into existence. I caught hold of 
Sh'l'i Jagjivan Ram and told him 'You arc 
bespoiling vidyapati', and he said 'I agree, 
Vidyapati has given that description. but 
this order has to be introduced'. In any 
ease. this is by the way and_ this has \10 
relation to finance but this has some rela-
tion to the feelings of social beings as we 
are who have some love for and utilise the 
beauty and utility of this yellow metal in 
our social customs as well as in descrip-
tions in our literature which ou'!' poets 
bave indulged in. 

I sUJUP:est that the matter might be re-
considered now not only in the interests of 
the goldsmiths but in the interests of the 
society in general so that some means may 
be found by which the gold necessary for 
the people might be utilised and at the 
same time the purpose of the Finance 
Minister may be achieved. 

MR. CHAIRMAN: Now, Shri S. M. 
Banerjee. He should be as brief as pos-
sible. 

90 minutes had been. allotted for this 
resolution. We have already exhausted 
80 minutes. So, I would request hon. 
Members to be as brief.. J)OISIible be-
caU8e the bon. Minista' also wants to have 
aboilt 20 minutes. 

SHRI S. M. BANBRlEE (Kanpur): 
He has only .to say 'No', and he would 
not require that much time. 

SOME HON. MEMBER rose-

SHRI S. M. BANERJEE: You may 
extend the time by half an hour. 

SHRI SEZHIYAN: You may extend it 
by one hour. 

SHRI TULSHIDAS JADHAV (Bara-
mati): Let us have five to seven minutes 
at least. 

MR. CHAIRMAN: I would request 
hon. Members to be very brief. 

SHRI S. M. BANERJEE: I congratu-
late my hon. friend Shri S. Xavier on his 
having brought forward this re~olution 

before this House, at a time when the 
goldsmiths in the country because of 
frustration and disappointment are trying 
their best to wage another campaign 
against the gold control order. I have 
moved some amendments to the resolution 
and I have asked for the substitution of 
the following words namely: 

"Government's failure either to redu'," 
the price of gold, or to stOp smuggling 
or to unearth concealed gold." 

You would remember that after the Chinese 
aggression, the late Shri Jawaharlal Nehru 
gave a call to the nation 'Ornament for 
Armament'. That was how the gold con-
trol came into existence. The idea of this 
gold control was threefold. One was to 
reduce the price of gold and bring it On 
a par with the international price. Another 
was to minimise smuggling, if not to elimi-
nate it completely. The third w'as to un-
earth concealed or hidden gold. Let us 
analyse whether this gold control order 
which has rendered mO'l'e than two million 
swarnakars and goldsmiths jobless and 
thrown them on the streets has achieved 
any of these ends. I would submit that it 
has not. The price of gold remains still 
higher than that in any other country in 
the world. As fO'!' smuggling. it has in-
creased in 1967 as compared with what it 
was In 1965. Many Walcotts. whether 
Indian or international. have been born. 
and the latest case was the huge qUll:ltity 
of gold which came in the BOAC plane and 
which was detected. and I am told that 
those persons are goiDit to be left off 
because they had mentioned that it was 
metal. 
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Then, I would 'submit that .cGDtroI bas 
a sad story about it.: I do want that there 
should be some sort of control on certain 
thinas which are scarce in this country. 
This Government has failed to control 
everything-whether it is foodgrains con-
t"ol or cloth control or monopoly control 
or the control of the births or gold con-
trol or, lastly, social control of banks, they 
have failed. I wish them all good luck; 
unless they control themselves and their 
orga,vsation, nothing IS going to be con-
trolled in this country. Because it has 
been moved my my hoo. friend Xavier 
who belongs to an apposition party tl:!ey 
should not stand on prestige; all Members 
who spoke including Shri C. K. Bhatta-
charyya who generally disagrees with us ... 

SHRI C. K. BHAITACHARYYA: We 
urc magnanimous in that way. 

SHRI S. M. BANERJEE: So, it h'as the 
support of all the Members of the House. 
This proposal should therefore be accepted 
by the Minister. The Gold Control Act 
is felt to be a useless piece of legislation 
and if the proposals made by Mr. Xavier 
are not accepted, the enline country will 
think that it has become a P'l'estige Issue 
with our Fin'ance Minister and that this 
Government wants the sufferings of the 
goldsmiths to continue in the name of 
~old control. Shri Bhattacharyya said that 
the primary intention of the hon. Finance 
Minister was to take way the attachment 
to gold. He has himself said that gold 
was needed for everything. I know that 
we cannot alford to give gold in religious 
ceremonies; so we give the P'l'ice of gold 
Rs. !.SO. But it Is still necessary in cer-
tain cases to give 'a pair of kankans or 
mangal sutra or a pair of churis. When 
the late lamented Prime Minister Nehru 
gave a call-ornaments for artDaments-
I was the first man in Kanpur who took 
it up and Mrs. Danerjee gave her bangles 
as donation. I do not know what has 
happened to them. But how much &Old 
have the Ministers donated from their 
families. I never give out a slogan unless 
I translate into action that Ilogan myself, 
I am sorry to say that my friend Mr. Shea 
Narain whom I COIIIllder to be Mr, !.ok 
Sabha ... (Inte"uptIoM) I fully tuppert 
the proposals. Mr_ Xavier has made and 
unless this order is revoked, within two 
mOllths, tbere will be aaftadOll ... 'aDd 

the responsibility for tbatagitatlOll will 
lie on this Govern,ment alone and people 
will attribute the stubborn attitude to the 
hotheadedness of our Deputy Prime Minis-
ter. I am lure that he will give _d 
thought to this matter and fulfil the wishes, 
not only of this House but at the entire 
nation. This was one of the main poln.ts 
of the manifesto of not only the Commu-
nist Party but also of the socialist party 
and manv other parties during the time at 
the election~. The country has given a 
verdict against gold control and that Is 
why the Congress lost in nine States. They 
were about to lose in the Centre also but 
thanks to their staJrs, they still survive. In 
conclusion, I say that 1 fully support Mr. 
Xavier's resolutions and while saying so, 
I request him to accept any of my 
amendments which he feels he can accept. 

SHRI S. KUNDU (Balasore); Mr. 
Chairman, Sir, this Gold Control Order 
which wa.< supposed to control the ao/d-
ture in our country has actually controlled 
the !;oldsmith. It has failed to control the 
possession of gold or the circulation 01 
gold in India. What has it done? The 
re'l,lt is this. It has forced about 200 poor 
goldsmiths to commit suicide and aboul 
20 lakhs of goldsmiths in the country to 
be unemplo~d. The Government side-
tracked the issue in a sense. The issue 
was to get at the gold and to see that the 
lure for possessing and usillJl gold Is 
gradually removed. If they wanted these 
two things, they should have brouJht in 
appropriate legislation banninl: the wear-
ing and use of gold. But they did not do 
that, because the elections were ncaring, 
and if they did that they would not get 
any vote. Therefore, in an indirect way 
they wanted to catch at the neck of the 
poor 1I0ldsmiths. 

Tn India the price of &Old II about 
Rs. 175 to Rs. 200 per tola, whereas out-
side it is about Ro. 60 per tola. The 
scarcity of gold h.. been created, fintly, 
due to more internal consumption and 
secondly, due to ICH« production, inside 
India. Then there is the inttinct of pas-
se"lnp; gold by the blackmarketcr. and 
hoarders who do not want to keep their 
black money witb them; they wIlDt to buy 
gold with the black money IIId ItIlP it, 
because, if thlY build bOl1lCl or II they 
inveH IOIDcwbcrc, dley will be caullt .1Id 
they will be uUd 10 givi .. .,1aaadoD .. 



[Shri S. KunduJ 
to where they I:0t the money with which 
they built those houses. etc. So. the best 
thin,l for them was to resort to gold smug-
gling business. and to stock gold. There· 
fore. in India. the smuggling of gold has 
taken a large proportion of trade, and 
these blackmarketers and hoarders are now 
possessing crores of rupees worth gold. 
It is said that about Rs. 3.000 crores worth 
of bold is available in India today. 

There wa< another object aho. To 
defeat OlJol' adverse balance of trade. it 
was thought advisable that we must posscs> 
gold. The first thing to be done is to 
unearth the gold hoarded in our country. 
which this Government has failed to 
do, because they do not want to do it. 
I would like to bring to your notice one 
instance. When the scheme for gold bonu 
was announced. it was said that these who 
would give gold would be free from the 
levy of incomc-tax and wealth-tax to that 
extent. I think one of the Maharajahs--
the Maharaja of Darbhanga gave about 
nine maunds of gold to this Government. 
A man from Rajasthan also gave about 
two maunds of gold; he presented it to 
Shr! Shastri; he had some ingots with him. 
This shows that in our country there Is 
lot of gold-tons and tons of gold-
and if the Government wanted to catch 
the gold possessed by these Maharajahs, 
Maharanis. black-marketers and hoarders 
and speculators. they could have easily 
caught thlCm by bringing out a legislation 
or othenvise which would directlv go to 
the root of the problem. But by resorting 
to this, what they have done is. they have 
actually not controlled the gold. but they 
have controlled the poor goldsmith. 
Therefore. I submit that this is not a s.)lu-
tion to the problem. The monster is a 
very big one: the Gold Control Order Is 
just throwin,g some slices. some pieces of 
bread through the chinks of the wall to 
a big monster. Therefore. I request the 
Government to withdraw this Bill. There 
have been persistent reQuests from the 20 
lakhs of ,1oldsmlths to help in their end-
eavour to continue in their business. The 
co-ope'l'\ltion of these poor goldsmiths In 
making ornaments of artistic quality 
should be obtained. particularly those 
goldsmiths who have learnt this art from 
geoeration to aeneration know how to make 
ornaments of artistic quality. We must 
preeerve this quality and we must find out 
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International markets for certain specific 
type of ornaments. 'We should see that 
we add it to our h'andicraft industry and 
try to sell It Bnd earn foreign exchange 
instead of scuttl~ the poor goldsmiths 
through this order. I request the Gove-ru-
ment to withdraw this order and give 
relief to the poor goldsmiths by removing 
the restrictions on grant of licences. re-
newal of licences. keepin~ accounts. etc. 

MR. CHAIRMAN: The allotted time 
of I i hours is over. 

SHRI S. KANDAPPAN: It should be 
extended by I hour more. 

MR. CHAIRMAN: There is a half-
hOllr discu'sion at 6.30. Till then this 
can go on. (lnterrllptioll",). 

17.32 HRS. 
[MR. DEPUTy-SPEAKER in the Ch,lir] 

~f sfq ~ '"" (~) 
~~, ~ ~ ~lff,t 
'T<: 'i{Of ~~, ~ if; f<'!1l ~ ~ If.T 
~ ~, 3l1"f.t ~ ~ f.t;lrr ~ I 
~~ 32~ ~~~,~f<'!1l 
>il:Im ~ ~1 ~~, If<: 
~Wf 'R,;;r) fit; ~ 1 ~, ;ffi 'R 
f~ &IT 'iOf~ I ar.r ~ f~ 
3l11T ~ 'i{Of ~ ~, ~ if; ~ ~ 
~Wf forn ;;rT'If I 

MR. DEPUTY-SPEAKER: W,len the 
discussion started. there was a demand for 
extension and I said I will consider extend-
ing it by half an hour. The minister also 
requires about 20 minutes. If hon. mem-
bers can finish in 3 or 4 minutes each. I 
can allow a few more. 

.n ~smT'{ (~): ~ 
~,~~ ~~ ~~<tTf 
~ :;mr~~~~~, 
'1m ~, ~,~, <tTf ~ 
IIl'T ~ ~ ret t, am: 3iiI' ~ 
~~'Ift~~~~l{~ 
;;rr ~ t, q t II1if ~~ 
II1iftfinmi I ~--...~ ~ ~ 
'iO'U ~ ~ ~t,~~~ 
~,,",, ~if~~,~~ 
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~~, ~.-.(t 'Ii~~ 
am: 3A" <mf!t~!f1if ~ ~ '1ft Ii& ~ 
~~TI 

ann ~ ;l tt'fi" ~ iIm ~ 'f"I'i1JT ~ 
?I'T, ~ 'I1Ttf'lT 'Ii ~ ~ 'fT f.!; ;;rT 
~ m arr.f 3i'l': ~ ;r fiI;1n ~ 
~,~~OR<Wt.rn~ m atmr 
~T~'iITf~1 amr~~'Ii~ 
1J~ """" ~~,;;{if ~ ~ ~;r <AT 
g, ~ m;;nn~ ll' nr~ ~ ~~;o;r If 
~ fir.;;;f >m1J ~ ~ f~ ~T <r.ut 
<sIT; ~ ~~T ~,f~ '1'1 ~ 
i -~ ~ ~ f.!; Q;m lti1{ ;rif ~ I 

n:"f. 'l"l) ;fr ~ ~ ~ ~ fif.' 
;r.;rr ~T it,;:ffi ..". ~;r lirf~, 
"rflf.'<r ~ ~ mT'f if; OfT ~, 
m if; ~ am: ~;nT '1ft 'ifnrr 
if; '11";;·~ ~ ~ ~ ~ ~', ~-~ w-
~ ,!'i'fif ;;rr <:~~, ~ OR if.''rf U'!i ~T 
gl fJrrri' m~ ~~,~ ~~ 
~ ~. >TfT 73''1' If.'T If>6:T m!fl'<ii'T ;;ll:T ~T 
~~I ~~it;l If.'T~~, ~ 
;r,q;r >q 1 96 2 li <'1T1T~ 9<!lT, ~ ~ 
~ ifIlT ~ ~? ~.~ ~ 
fif.' ~ ~ ~ ~ 0f11L 9<!lT, CI'if a- amr 
'llf.' mernm f~ ~1 'fiT f~ 
~,flf.'rrf ~ ~ Iti1 ~ l'fllT, 
fir.'l;ff OR ~ ~ am: ~ ..rrrff 
'fiT ~ ~-WiT;;fT, ar:r;l ~ ~ 
~ ~ ~OR wmrml 

>Tm 'lTo 6 if; .~ li tt'fi" tr.n: 
'i9'1T ~ f.r. 'll'o 5 IIi't ~ ~ arm;rU 
fcr'Il'PT if; ~ ~ ~ ~, 
~1$5<fflf~lf.'T~~ 
l'fllT-3R~~a-~~ 
sarr, 'fl<T ~T ~ iIfl"'l'11: li 'filft 
~ ~ ~ ? !f£.~..rrrff ;{ ~ f.!; rn 
~ 1lfT'Ifi"tuT l!>'T ~t I ;;r;rllq:~-

'!<: 'Ii 'II11'{Vf ~ it; ~ lIlT ~ W m 
~ ~~~'4T~~amrrt 

am: ~ 1fiOIl'?~ it; ~~ en: at111: 
~ If.'T ~ ;r fif.IIT ~, ;;it ~ ~ 
~~~~I;;it~~ 
'fft ~ffit a-~ ~ I mq ~ ~ t fit; 
~~~~~,ift wlif\'-
~ ~ iftT ~ I {q f"flf, ~­
~~ ~~, arr~vr lfft 'ifll:Z' i ~. 
.... i ~T ~,~f~ ~ C!lfi' ~it; 
~Vlf If.T ~ ~,~ 73'~ ru ;;tf 
PIT, ~ if; rnr ~ ~ iftT <:~i ~, 
lffin;r1 arn: ~-~r <tl' ~ amr m 
"""" ~ ~ 1 amr it;{ If.'T at <t1 <Y"4hl 
~"'f 62 ~ ~,~ f.r. ~ li 
175 ~ ar1<:: 200 ~o ~ ~I 
~fql:f1 >Tn: ~<ft-m~ if, mw, iWfft 
iff 'Grr ~, ~ <:m ;rErT ~ ~ ~ 
~ ~ am: l'fft;r ~ 'fiT:it 
~ R'!fT l'fllT ~:;m m ~<1 .rn <tl' 
l:f~ <rif 'GrT ~ 1 ~;fl f.rn;rr 
m ~ RlIT l'fllT ~ ~ ~ fiI;1n orw. 
ar1<:: ~ f.:nRrvr ~;r ~lf li ;;rJ"IJ; 1 

~Tift ~ ~ m~lfli~ 
~TI 

·,ft ~'"'{ ~ (<:~): ~ 
~ ~,~if;'IT~~:it 
~~t~ m~m arm mlir 
l11:l<r ~ OR '19T 1 ~ ~ ift rn ~ OR 
arm~~~~f~ ~ 
if ~ 1 <'I1<ir 'fiT ~ li amf'inr1 ..". 
inIT 'f<'ft 1If 1 ~ n:"f. ~ 'IITfi 
q7~~;; <mf ~ ~ ~ ~ If.T 
~'lT 'iITf~ I 1l l!R ffirr ~ ~ 
<!'T'l "1'l1\, OTT UaT ~ ~ ,q ~ amrr 
uUTm~~~~I:it~ 
~,'fom'I' g-3lT ~ ~ 1 0 ~..rt ~ 
'PT 'fi<: ~ <'f'!T ~ t\<r. lIfT "rf~ ..,..,1 
;;ft ~ li nr;r amf'inrr ~ ~ sr~ 
1IfT,~ ~~ ~ ~.q 
~~{t~t~f.t;~~ 
a- :.m: 1ftTf~ 'lTf~ a-~~ ""Ii 
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[JJft ~~~] 
~ am I ~ ~ tf1'1ft1: <1m ~ I ;;it 
~~~ <rn!ian' ~ 1i' ~ ftrti; ~ 
~ IfmIT ~ ~ ~ ~ lfiU!T 
~ f.!; ~ ~ f.I;lrr 'JfTiIT ~ I 

Wi\' ~ ~,~ ftrti; Wo'fT tl" 
~~~ f.!; ~am~ ~ 
~>if ~ rn <:it lW<Ii if ~ >if) 
~~,~~ i.,~~~, 
~-ft;N, ~ ~~, ~ mm<tft 
;;it ~ ~ ~ ~ ~ \ft mf11<;r ~) 
~am:~~;;r)~ Wfll'~~ 

~ am:\ft~ ~T ~I <:it ~ 
~ <tft ~ ~ if{f ~r I 
~ Cf<!; ~ ~ ~ f.!; ~ if fun: 

'liT't.r ~ ~ liT am: ~ lfoT1ff 
if~ 00 ~oT ~ ~,~ 
3fm>'t ~ filJ ~~ ro:r..rr ~T 
~ f.!; ~ ~ ~ ~ wm: rn mer 'for 
m lfiU!T ~ ~ 3R Clf;t ~ :JlfRT 

<rU ~ ~lJ wm: <tft ~r ~ I tT~ 
~<'1' 3T~ ifiT 11;'fo ~~ lJT(:r:r ~f~ 
~ am: ~lJ lJ1Wf 311 0'" fi~ if if f<'1'11; fif.m 
if ~ l!i1 ~ t.n oT<r. if{f ~ I m 
<:it ~ ifiT mn '1ft ~,mc<:r ifiT 

mIT \ft '¥T3I1, ~ ~ ~;;iT m am: 
ri ~ ~ ~~ ail" ,fi '¥f3I't, 31'Tr 
~~~~~<:it~~ 
;fR fun;r if ~ ~ 3fT<: ~ if 
~~I ~ l!i1 ~ ~1 
~ ~ I ,"lJ ("11ot1QI"I l!i1 ~­
lfm'f\' '1I"'T f.I;lrr;:;n1i I ~ ~ lJ on: 
~,,~I ;;iTm~ ani~ ~~ 
~ ~) <tft ~1 ~ <rrfirn ~ I 
SHRI K, RAMANI (Coimbatore): 

Mr. Deputy-Speaker. Sir, though the DIR 
has gone still the Gold Control Order re-
mains. It is high time that this Order is 
also withdrawn. The1'e are nearly 20 lakhs 
goldsrniths who are unemployed and idle 
and 200 of them haVe committed suicide. 
Moreover, there is a fear in the hearts of 
the goldl;miths that by introducing an 

amendment in this Parliament, they will 
make this le~slation permanent and keep 
it in the statute' book, There is a suspicion 
in the minds of the goldsmiths that the 
Government of India is Pfanning for that. 

A number of organisations aTe passing 
resolutions, seeking the withdrawal of this 
Order, and they are sending them to the 
Government and all other people. I have 
received a number of such resolutions. 
From Delhi the Akhil Bharatiya Swaran-
kar Sangh has sent a resolution. From 
my Own constituency in the Coimbatore 
district the Viswa Karma Mahajana San~am 
and from Mathurai the Certified Golds-
smiths Union have passed resolutions and 
,ent them not only to Members of Parlia-
ment but also a copv to our hon. Prime 
Minister. Yet, they have not received any 
proper reply for that. 

If the Government tries to keep the Gold 
Control Order permanently on the statute 
hook. I warn them that it will result in 
more wicides, more unemployment and 
more difficulties to both goldsmiths and 
also Government. 

Now, under the Gold Control Order. 
there are certain arrangements to issue 
certificates if those unemployed gold-
smiths repay the loans that they have 
taken from the Gove1'nment. Even after 
the repayment of loans, they are not issued 
certific'ates. Virtually, they cannot ~et the 
certificates afterwards and they cannot do 
their work and they will not have the em-
ployment at all. In such a way, again 
and again, they are completely rendered 
unemployed and thrown in the streets. If 
they do something for their existence they 
are arrested under criminal laws and some 
other Act and put into jail. This kind of 
thing is going on. So, why not Govern-
ment at least, study their mind and scrap 
this Act now itself. I am sure all the 
objectives of the Government have been 
defeated. 

What wore the objectives? To dehoard 
&old, in that they have failed; to stop 
smuggling, in that they have failed; to 
lower the Indian market price to a level of 
international market price, in that they 
have failed. In such a situation why should 
they heap the misery upon the poor gold· 
smiths and force them to commit suicides? 
Such a thina should not happen. They 
cannot succeed in their objectives. In this 
country, they themselves have admitted that 
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more than 3000 crores of rupees of black 
money, unaccounted money. is there and 
it is letting circulated throughout the 
country. Very big people who are there 
with this money are hoarding gold. That 
i~ why the international gold smuggling 
racket is taking place. The Govell'lllllent 
is not in a position to control that. 

MR. DEPUTY SPEAKER: The han. 
Member should conclude now. 

SHRI K. RAMAI'\I: Theil: are impor-
tant points and we are not allowed to 
'peak. So many han. Members have 
spoken. Why not we get more time to 
~peak? This is the most important thing. 
Tomonow, there may be action by the 
goldsmiths here in the streets of Delhi. 
Then, the whole thing will come up again. 
Why not the Govell'lllllent make up their 
mind now itself and scrap the Gold Con-
trol Order? 

They cannot control anything. The 14 
carat gold has gone; the D.I.R. has Rone. 
All these things have gooe. Still why the 
Government keep this Gold Control 
Order? This is the Question raised by the 
~oldsmiths who arc suffering. In thb 
llouse. many hon. Members have spoken 
and they might have spoken about the 
goodness of gold and its wOTth. Jl'ut that 
is not the most important thing. The most 
important thing is black-marketing. .mug-
gling and hoarding of glOO. That thing is 
taking plaoc in spite of Gold Control. The 
Government is issuing licences to dealers 
and refusing to the workers. Ultimately 
where will these poor workers have to gO " 
They will have to go to the dealers to 
work under them as workers. who have 
enough money and who are hoarding gold 
in the name of purchasing gold. 

MR. DEPUTY SPEAKER: lie must 
conclude now. 

SHRI K. RAMANI: I am concluding. 
The gold smiths who have repaid the 
loan to the Government must g.et certifi-
cates. If the Gold Control Order is scrap-
ed now, then there is no question of iSliu-
ing the certificates. Therefore, I request 
the Government to scrap these orders and 
look into the demands of the unemployed 
workers and do whatewr things are neces-
sary and respond to th. Resolutions and 
LI2LSS/68-IO 

the calls sent by the different organisatiOns 
from different parts of the country. 

SHRI V. NARASIMHA RAO ruse-
MR. DEPUTY SPEAKER: The hoo. 

Minister. 

SHRI RANG A (Srikakulam): He 
should be allowed to speak, Sir. The 
mover of the Resolution is not going to 
take much time in his reply. Some time 
may be given to Mr. Rao. 

MR. DEPtITY-SPEAKER: No repl~' by 
the mover then. The Minister will reply 
but mover of the Resolution will have to 
snr.render his right of reply. All right. 
Shri V. Narasimha Rao. 

SHRI V. NARASIMHA RAO (Parva-
t~il'uram): Mr. Deputy-Speaker, Sh'. I 
fiSC to support the Resolution regarding 
immediate withdrawal of the Gold Con-
trol Order in view of the country widse 
agitation and hardship being encountered 
by goldsmiths. etc. The original p\l'l'P08e 
of the Gold Control Order was, according 
to the Minister. to prevent smuggling at 
gold into the country and to change the 
habit of Indian ladies having love and Just 
for gold, overnight. Has any of these 
objcctiws been achieved? According to 
me none of these objectives has been 
achieved. Smuggling of gold not only con-
tinues unabated but has increased since the 
promulgation of the Gold Control Order. 
It was Rs. 40 crores when the Gold Con-
frol Order was promulgated and now It is 
of the order of about Rs. 70 crores. There 
is an added benefit to the smugglers in the 
,hape of insurance. The gold which Is 
intended to be smuggled into India is in-
sured at a premium of 15% of its value 
in the Middle East from where gold 
smuggling emanates. 

The Indian ladies' love for gold is not 
for the purpose of hoarding, but because 
it acts as a security and guarantee against 
any unforeseen happenings, I.e., In the 
event of their being deprived of their live-
I ihood because of the death of their hus-
bands or the earning members of their 
family. expenditure on marriage, etc. Our 
ladies only cover up such expenses an,d 
such tragedies only with the help of the 
securit y in the .hape of gold. Our ladies, 
therefore, can never be asked to pan with 
gold and it wUl not be humane to expect 
them to part with gold. 
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[ShrI V. Narulmba RaoJ 
With the deficit financing inereuina day 

by day which is eating ia.to the value of 
OUr rupee, more and more people are re-
sorting to keeping their savings in the 
shape of SOld and other precious metals 
as the value of gold does not depreciate. 

Thousands of artisans and gOldsmiths 
who were seifemployed, earning their live-
lihood without any favour from the Gov-
ernment or the local aU'thorities haVe been 
rendered unemployed. 

I, therefore, appeal to the good sonse of 
the Treasury Benches to retrace its step 
before it is too late. It is never too latc 
to amend and I bope that they will amend 
it in this partic~ case. There are thou-
sands of people who hav.: been crucified 
on the cross of gold. Our Party. as bas 
already been made c:\ear on numerous 
occasions, will continue ib determined 
opposition to the Gold Control Order until 
it succeeds in ~tting justice for our poor 
eoldsmiths and artisans. 

'" ~ ~ (.rrUIffiI): 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl K. C. 
PANT) : Mr. Deputy-Speak.er, Sir, I have 
listened to this debate with the care and 
attention it deserves .... 

AN HON. MEMBER: No. think of the 
goldsmiths. 

SHRl K. C. PANT: I have taken a very 
careful note of whatever suggestions have 
beell offered in the course of the debate 
by 1l\Y. hon. friends 00 this side and that 
,ide of the Hou!le. I agree with these 
hOIL Members who have said that this is 
not a party issue. Parliament has passed 
the Gold Control Bill, and ow::e Parlia-
meat haS adOPted a ~ mOiliure. it is 
Goftl"lllDent's duty to p\ll'8Pe at least the 
spirit of that. measure m full. If it does 
so. I do not think you can taken Govem-
~ to talk far that. Therefore, there II 
no questim Of any partisan spirit in 10 
far .. tile IcaWation, adopted by PBtIiB-
-' it concemed. 

SHRI RANGA: It was passed here in 
a partisim way. 

SHRl K. C. PANT: I hope a veteran 
democrat of the standing of Prof. Ranp 
knows that once' a majority dec1siao is 
taken by Parliament, it beCOUles tile will 
of Parliament and there is . no better 
method that anybody knows. 

SHRI PILOO MODY (Godhra): Yes 
there is. 

SHRI RANGA; It is not an all-party 
decision. 

SHRI K. C. PANT ; In the counc Of the 
debate. I found that many hon. Members 
did not take note of the changes that have 
been made in the original scheme. 

SHRI KANWAR LAL GUPTA (DelhI 
Sadar) : Why don't they sorap it? 

SHRI K. C. PANT: I want to Jlersuade 
him. 

SHRI KANWAR LAL GUPTA: Let 
him first persuade hi. own party members. 

SHRI K. C. PAr-l: I will persuade 
them also. 

SHRI KANWAR LAL GUPTA: He 
himself is not convinced. 

SHRl K. C. PANT: Many chlD&eS 
have been made in the original scheme of 
which due note should be taken while d18~ 
cU"ing the present situation. 

SHRI S. XAVIER: As if We do 1I0t 
know the changes. 

SHRI K. C, PANT: Be that as it may. 
J do not want to beg the issue. Ara we 
clear about our objectives in this matter? 

SHRI RANGA; We are very clear. 

SHRl K. C. PANT: Let us be very 
clear whether the objectives. which ~y 
hon. M embers said were our objectfyes 
when this scheme came into befbJr are 
laudable. whether they are wonhy. objec-
tiVCS: .,heth« they are objectives which 
are m the national interest or IIOt. 

SHIU RANGA : None at aD. 



2657 Gold Control (Res.) MARCH r, 1968 - Gold Control (ReI.) 2658 

SHJU K. C. PANT: Are we clear about 
our objective that smuggling into this 
COUIItry sbould stop or not? 

SHRI PILOO MODY: But not at the 
cost of starviug 10 million people. 

SHRI K. C. PANT : If we are clear of 
our goal. the only Question that remains 
is whether we are moving in that direction 
or DDt. At least in my mind. in the mind 
of my pany on this issue .... 

SHRI KANWAR LAL GUPTA: Not 
the party, only you. 

SHRI K. C. PAl"T: I hope my hon. 
friends opposite who su~cribe to pro-
gressive views will certainly also subscribe 
to this measure. I have to say this with 
referenao to the speech of my hon. friend, 
Shri Banerjee, becaUSe I thougat that the 
Communist Party al least did subscribe to 
the basic principles behind this measure. 

The point has been made again and 
again these objectives had not been 
achieved. 

SHRI S. M. BANERJEE: We are "ppos· 
ed to it. 
18 bra. 

SHRI K. C. PANT: Allow me to ex· 
press my surprise at YOUr posture. I do 
not think you have progressive views, may 
be R'aCtionery views for all I know. Just 
because you are of the Communist Party. 
it does not mean that you have progressive 
views. It is the attitude We adopt to cer-
tain measures that determines our progreso 
sive inclinations. 

The point has been made that the objec-
tives behind this measure had not been 
achiCYed. Now, are these bad objectives in 
themselve6 ? If we are agreed on the objec-
ti'ves, we should be agreed that we should 
move towards them. We should think of 
the best method of achieving those objec· 
tives. 

I have been listening with some surprise 
10 tbose bon. Members who had wanted 
GOVCI'1IIaeQt to have the original measure 
watered d.own, but who nOW are objecting 
to !be slowing down of the implementation 
of the measure. After all. if the original 
measure were to be watered down, cer-
tainl)' ita dfectlveness is amo watered 
dOlPill. If the origiDal schemo had stood as 
it was, the progress would have been fu-
ter in die direction of the obiectivea. RDd 
'We would have ac:hie,ed more. But they 

themselves came before this bOUle and 
wanted it to be watered dOWl1. 1bc Ioci-
cal COIIIiCquence of that is that the move-
ment towards the objectives hu also been 
slowed down. This has got to be taken into 
account. Those friends who want the objec. 
tives achieved but are today complain.ing 
that they have not been achieved should 
think in terms of making the measure 
,Iricter in order that the objectives can be 
achieved, not the other way. You cannot 
have it both ways. 

SHRI KANWAR LAL GUPTA: Are 
yoU convinced by his arguments? 

SHRI K. C. PANT: This is an eco-
nomic and social measure. In SOcial 
measures it takes time to have their effect 
felt. Whether it is the Sarda Act or Pro. 
hibition, anything that affects the habits of 
people, the traditions of peOple takes time 
to take effect, becalJ\<;e man is a SOcial 
being, it takes time to inllucnao him. lberc. 
fore, in the~e matters, we have necessarily 
10 move a lIttle slow. 

The point was raised about goldsmiths. 
It is Quite true that the goldsmiths did 
"lITer hardship on account of the changes 
brought about. 

SHRI S. XAVIER: They are sWfering 
more today. 

SHRI K. C. PANT: You are not en-
hancing your case by interruptions. I am 
surprised at this. I listened to them so 
.:Iambly. If he is not enamoured of 1iaten-
ing to his own voice, let him at leut give 
others a chance. 

The very march of change, changes In 
technOlOgy makes many professions ObsO-
lete. It is not as if people do not have to 
adjust themselves, to shift from ODe profes-
sion to another. It i~ one of the penalties 
of progre.to;. In this particular c:ase, a 
measure has been brought about whicb has 
necessitated many people to chan,e their 
profes&'ion. lbc blind forces of change 
makes many people ch8llge their profes-
sions. Difficulties are encountered. Hen: at 
least my goldsmith friends have the .. tis-
faction of havill, had to make this change 
for a higher national purpOse. It ia ,iveu 
to a very few professions to deb'bcrately 
make a chanlC in their means of livelihood 
in order to achieve a hi,her nadoaal pur-
pOse. I would Ia)' that tho aoldeiths 
deserve Our COII&nIUlations a.n4 dwIb far 
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baving helped the country to achieve a 
bisber national purpose. 

SHRI S. XAVIER: Do not insult them. 
SHRI K. C. PANT: Therefore, while 

appreciating their spirit of patriotism. I 
can only request hon. Members opposite 
also to be helpful in this matter. Govern-
ment's sympathy and help to the gold-
smiths has been ment·iontd in the HOIMC 
before. I can give some facts and figures. 

Broadly speaking, let us look at this pro-
blem without any pa"ion, keeping in view 
the broad framework of our economic 
needs. We are a poor country. We are 
trying to progress. The basic difficulty in 
our way is lack of resOurces or shorta~e 
of resources. The poverty of the country 
indicates the measure of the resources re-
quired. We are poor in resources. At this 
moment, we need these resOUrces badly. 
When we tax. naturally there are voices 
raised against it. When other measures are 
taken, then voices are raised against them 
also. Gold is One of the r<>sources of the 
~ountry. Today much of the resources of 
the country is locked up in tbe form of 
gold. That is not Noductive in the least. 
Therefore do we allow our resources to be 
locked up when if the 5ame resources are 
released for developmental purposes, it 
would make a signal contribution to the 
developm~nt of our economy, at a time 
when we are looking round for every penny 
we can save and invest? This is the basic 
question. After alt, gold is an inactive 
form of wealth. a dead form of wealth .•. 
(Inttrruptions) I was surprrsed to hear 
my friend Kothari say that people should 
be aJlowed to invest in gold rather than in 
houses. 

SHRI S. S. KOTHARI: I did not say 
so. You have not understood my speech. 

SHRI K. C. PANT: You read your 
speech again. J will be happy if you lay 
tbat you did not mean it; I shall take your 
word for it ... (Interruptions.) 

Reference was made to the lure of gold, 
the auachmcut to gold. 

SHRI KANWAR LAL GUPTA: Not 
only by the ladies but by tho MJalsters. 

SHRI K. C. PANT: At least give us 
that credit .•. (Internlption.r.) Mr. Xavier 
said that the womenfolk were Oat alI times 
attached to gold. He was not in this House 
when gold comrol measure was debated 

h~and adopted. It is a matter of credit 
to the lady Members of this HOUle that all 
of them as far as I can remember sup-
ported the gold control measures, withOut 
ellcep~ion. 

SHRI S. XAVIER: In Delhi, Jaipur and 
other places, ladies are seen wearing saries 
interwoven with golden threads. 

SHRI K. C. PANT: I hope that Mr. 
Xavier does not move in those circles. I 
am a little surprised that he knows about 
these things. 

After all We are not unique in this coun· 
try in the matter of adopting certain res-
trictive measures in the matter of gold. If 
you look aronnd the world, you will find 
that many of the countries which are 
admired by one or other section of the 
Opposition-some admire the United State. 
and otllers the USSR-bave adopted 
measures to control the sale of gold. I can 
~ive YOll instances. 

AN HON. MEMBER: No, no ... 
(Interruptions. ) 

SHRI K. C. PANT: Neither free trade 
nor free ownership of ~old is n1lowed iD 
the USSSR. The same applies to Albania, 
Hungary. Australia, Bulgarin, Cuba, 
Czechoslovakia, Indonesia, Libya, Nigeria, 
Philippines. Rumania, Spain. Tunisia. 
United Kingdom .... (Interruptions.) If you 
want me to give mOre examples, I caD give 
you. 

SHRJ PILOO MODY: We are all COD-
vinced; Ie' him sit down. 

SHRI K. C. PANT: They can show their 
approval by silence. 

SHRI TULSHlDAS JADHAV: Sir. I 
quote rule 349 of the Rules of Procedure. 
Rule 349(ix) says: 

"While the House is sitting, a membcr-
,nail not ob!ltruct proceedings, his. or 
interrupt and shall avoid making runniog 
commentaries when speeches are being 
made in the House." 

~'" f'ff;p:n .A' ~~. I ~r awl' "') 
~ ~ ~~. I 'ft;f ~zr ~'T 
~~~ ~~'I ~ ifl'1'l ~crofl' 
~~~~ ~ ~ ml'1 
~.~ ~j fit; ~ mff Ifi1 om 
",'rt nr~ ~ ~? 'Ii'~;n- ~ ~ 
f'f." ~ -.fit ~q-r .rr ~;r;rr ~ ~ 
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~ ~ifiT~~'1 arm;)~mm 
~~~l;{T~ I 
MR. DEPUTY SPEAKER: What you 

have said is quite relevant. Again and again 
I appealed to the hon. Members, sitting on 
this side. The Minister has given a patient 
hearing and the Members al~o should show 
a little patience to listen to him. 

SHRI PIWO MODY: Sir, this is my 
first point of order, I have never raised a 
point of order. I submit that fnis hon. 
Member is guilty of violating the rule 
which he has quoted, 

SHRI S. M. BANERJEE: Sir. I raise 
a point of order which is absolutely rele-
vant. I quote rule 356 of the Rules of 
Procedure. It also applie~ to the hon, 
Member, When all the Members said that 
"we are convinced", he should stop. The 
rule says"" 

MR. DEPUTY-SPEAKER: I have read 
the rule, Is any irrelevancy involved in 
this? 

SHRI S. M. BANERJEE: Just one 
minute. The rule says: 

"The Speaker, after having ca1\ed the 
attention of the House to the conduct of 
a member who persists in irrelevance or 
in tedious repetition either of his own 
arguments or of the arguments used by 
other members in debate. may direct 
him to discontinue his speech." 
MR. DEPUTY SPEAKER: No. no. You 

will have to be a. little serious. 

SHRI S. M. BANERJEE: I am making 
the point seriously. 

MR. DEPUTY SPEAKER: I have al-
ready ruled that he is quite relevant; there 
is no repetition or irrelevance. 

SHRI K. C. PANT: I have listened to 
all my bon. friends oppOsite with great res-
pect, and I have listened to the hon. Mem-
ber with great respect. I am a little pained 
that Mr. Banerjee should have chOsen to 
lI1Ike light of this matter. 

Now, coming to the supply and demand 
position of gold, accepting that there is 
II_II in this country for galli, will lome 
of the hoII. Memben explain to me how 
the .lUl'JIly can be met? Our incllaenOUI 
production Is Yery limited. AD of them 
~ tIW the iDcUaeDOal 1IlOIfuction of 

gold in this country is nDt enough to aeet 
the demands in this country. Is it sUUeltCd 
that this gold should be imported? Is it 
suggested that the machinery shOuld not be 
imported? Is it suggested thab OUr Gov-
ernment should not import the components 
bot gold should be imported in order to 
fulfil the demand? If it is not suggested, 
what is the chOice before the country? How 
is it to meet the demand for gold in the 
country? This is the central point, and it Is 
no use begging this question. Either we In-
crease he supply which means we spend 
foreign exchange, precious fOreign ex-
change and use it for purchasing gold from 
abroad and bring it to meet the demand, 
or, alternatively. we allow smuggl'ng to go 
on freely SO that this demand is met. What 
other way is there? The third alternative 
is, demand itself should be whittled down 
slowly by educating the people and creat-
ing proper conditions. I do not know how 
anyone caD quarrel with th,,; basic fact. 

It has been said that gold smuggling is 
going on. If that is the condition when 
according to them so many restrictlons 
have been put in the way of goldsmiths and 
gold cannot circulate freely, then how 
much more smuggling will be there if the 
restrictions are not there? Why don't hon. 
members apply their mind to this question? 
I do not think they can seriously suggest 
that importing gold through illegal channels 
should be encouraged or that foreign ex-
change should be diverted to purchase of 
gold. 

It Is true We have a long coastline and 
smuggling cannot be completely stopped by 
physical methods. Let os accept it as a 
fact of life. The only way to check smug-
gling is to reduce the demand. Whichever 
way you look at it, ultimatelv this problem 
can be solved only by reducing demand. 
There is nO other way. This is something 
on which we have got to agree. Having 
agreed on this, we have to see about the 
method. Can We take these measures im-
mediately? So far as our short-term objec-
tive is concerned, it is to taka anti-Imlll-
gling mCllSUrea, provent m<lVement of aoId 
in the COUJ\&ry as far as JIOIIIible and mate 
circulation more diftlcult by variolB 
maasures that we have adopted. 

I do not want to 10 over the whole his-
tory of the scheme of gold control. I 



2663 Gold Control (Res,) PHALGUNA 18, 1889 (SAKA) Gold Control (Res,) 2664 

would refer to ODe important change in 
the scheme that was made about the 14 ct. 
restriction on manufacture of ornaments 
which was part of the original scheme. That 
restriction was later removed. There was 
a review in September 63 when some 
changes were made in favour of self-
employed gold'smiths, permitting them to 
manufacture new ornaments of more than 
14 ct. purity from old ornaments. The 
central point of their ohiection was reo 
moved at that particular point of time. Par-
liament endorsed Government's policy 
underlying the gold control measure at that 
time by passing the Gold Control Bill in 
1965. An hon. member referred to the 
joint committee which went into this ques-
tion iR great detail. Since 1965 no econo-
mic or financial development of any signi-
ficance has taken place in this country to 
warrant any change in the basic gold 
policy. If at all, the worsening foreign ex-
change situation reinforce'S the need for 
,tricter adherence to that nolicy. 

I would like to place before the House 
,he main features of the Defence of India 
(Amendment) Rules notified in 1966. be-
cause there appears to be some confusion 
about the scope of the restrictions. The 
main features are (a) withdrawal of 14 ct. 
restriction on manufacture of ornaments. 
(b) ban on private possession of primary 
gold, (c) declaration of ornaments above 
specified limits and (d) stricter Govern-
ment control over gold refineries with the 
ultimate objective of State ownership. These 
are the main changes. The others do not 
affect the goldsmiths directly. The only one 
which affects them is the withdrawal of 14 
ct. restriction on manufacture of orna-
ments, which has been done to help them 
and which has been welcomed by them all 
along. Even after that, some marginal con-
cessions have been made, 

So far as the employment potential goc~, 
the figure of 2 million gOldsmiths was men-
tioned. We had invited applications from 
self-employed goldsmiths to be allowed to 
make new ornaments. Only 2.55 lakh gold-
'Smiths applied. 1.09,000 persons have J'Oo 
ceiftd loans etc. That brings us to a flprc 
of 3.5 lakhs, I do DOt WaDt to quarrel 
.. bout the figure. It is roughly of this order, 

SHlU SEZHIY AN: 20 1aIth1l includes 
1!oldsmiths and their Clependents. 

SHR! K. C. PANT: You can multiply 
it by 5 to bring aU the dependents. You 
m1l5t consider what is the potential in thIs 
partiCUlar profession to grow without the 
aid of smuggled gOld. The' employment. 
potential of this particular profession most 
be kept in view Bnd it must be kept 10 
perspective if we have to take a view on 
this matter (/nlel'rupioll). I thought my 
hon. friends would be interested in know-
ing what rehabilitation assistance we have 
given to the goldsmith~. If they are Inter-
ested, may I tel) them that advanccs front 
the Union Government to State Govern-
ments and Union territOries for disburse-
ment among goldsmiths amounted to Rs. 
13.6 crores out of which Rs. 10.35 creres 
have actually been disbursed among 
I, 10,000 gold~mitbs. In addition, approxi-
mately 25,000 goldsmiths have received 
other assistance, 1,80,000 goldsmiths aDd 
dependents have received educational ~ 
tance and technical training facilities under 
the rehabilitation schemes, These are the 
variou~ measures we have taken. 

Sir, J do not want to take more time of 
the House. I know that some bOn. friencis 
are impatient to move on to the next item 
of business. In view of the various re&IC1lS 
I have mentioned, Government cannot 
accept this resolution particularly 118 it 
asks for withdrawal of the entire sch~ 

Finally, J may inform the HolIIIC that 
a self-contained Gold Control Bill is going 
to come he fore the House. It is due to be 
introduced during the current session aDd 
all bon. Members will have a chance of 
debating this wbole matter throughty when 
this Bill is' before the House. I request 
them at this stage to withhold their !uggC<i-
tions, and J hOPe the mover will withdraw 
his resolution. 

SHRI S. S. KOTHARI: Will the Minis-
ter consider our IlUncstions while framing 
tbe Bill 1 

MR. DEPUTY-SPEAKER: No more 
questions can be allowed at this stage. 
There is no tlme. I shall nOW put the 
amendments. There arc two amendmenb, 

I will now put Shri S. M. Banerjee'. 
Amendment No. 2 to the vote of the 
House. The question is: 

'''Ibat in the TeIOIUtiOD.-
lor 'the country-wide aaltatlon aDd 

hardllUp . beinll encoun~ by 
goldsnlithl, etc.' 
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6ubsri/ulC-
'Government's failure either to 
reduce price of gold, stop smug-

gling Or to unearth concealed 
gold·... (2) 
The Lok SaMa divided: 

D1ri1J1oa No. 7] AYES [11.30 brs. 
Anirudhan. Shri K. 
Banerjee. Shri S. M. 
Bam, Shri Jyotinnoy 
Esthose. Shri P. P. 
Ghosh. Shri Ganesh 
Gowder. Shri Nanja 
Gupta, Shri Kanwar La! 
Kandappan. Shr~ S. 
Majhi, Shri M. 
Menon, Shri Vishwanatha 

Mody, Shri Piloo 
Nambiar. S~ri 
Ranga, Shri 
Ray, Shri Rabi 
Reddy, Shri M. N. 
Sezhiyan, Shri 
Sharma, Shri Y ogendra 
Umanath. Shri 
Xavier. Shri S 

NOFS 
Ankinccdu. Shri 
Arumugam. Shri R. S. 
Besra, Shri S. C. 
Bhandare. Shri R. D. 
Bhanu Prakash Singh. Shri 
Bnattacharyya.. Shri C. K. 
Chaturvedi. Shri R. L. 
Desai. Shri Morarji 
Dhillon. Shri G. S. 
Dhu1e!lhwar Meena, Shri 
Gavit, Shri Tuumm 
Ghosh. Shri Parimal 
Gupta, Shri Lakhan Lal 
Hazarika.. Shri J. N. 
Heerji Bhai. Shri 
Jadhav. Shri Tulshidas 
Jadhav. Shri V. N. 
Jamir, Shri S. C. 
Kamblc. Shri 
Katham, Shri B. N. 
Kedaria. Shri C. M. 
Khan. Sbri M. A. 
Krishna. Shri M. R. 
Lakshmikanthamma. Shrimali 
Mabaraj Singh, Shri 
Mabishi. Dr. Sarojini 
Mar.1otra. Shri Inder J. 
Mrityunjay Prasad, Shri 
Murthy, Shri B. S. 

MR. DEPUIY-SPEAKER: The resultt 
of the division is : Ayes 19; Noes 57. 

The motion was negatil'ed. 
MR. DEPUIY·SPEAKER : I will now 
·Wrongly voted for NOES. 
tThe following members also recorded 

their votes :-

Onion. Shri Karlik 
Pahadia, Shri Jagannalh 
Panigrahi. Shri Chintamani 
Pant. Shri K. C. 
Parmar. Shri D. R. 
Par lap Singh. Shri 
Parthasarathy. Shri 
Poonacha.. Shri C. M. 
Raghu Ramai";l, Shri 
Ram Subhag Singh. Dr. 
Ram Swamp, Shri 
Rane, Shri 
Rao. Dr. K. L. 
Rao, Shri K. Narayana 
Rao. Dr. V. K. R. V. 
'Rao. Shri V. Narasimha 
Reddi. Shri G. S. 
Sadhu Ram, Shri 
Sanji Rupji, Shri 
Sarma.. Shri A. T. 
Sen, Shri Dwaipayan 
Sen. Shri P. G. 
Selhuraman. Shri N. 
Shukla. Silri Vidya Charan 
Siddheshwar Prasad. Shri 
Swaran Singh, Shri 
Venkatasubbaiah, Shri P. 
Verma, Shri Prem Chand 

put amendment No. 3 to the vote of' the 
Hom~. 

SARI S. M. BANERJEE : Before put· 
ting that amendment to the vote. Sir. the 
lobbies have to be cleared again. 

ammad Ismail, A. Srecdharan. Oadiliopn .. 
Gowd. S. S. Kothari and V. Narasimh .. 
Rao. 

NOES: Sarvashri Valmiki Choudhary 
A.YES: Sarvashri K. llamani. Moh· and K. Suryanarayana. 



MR. DEPUTY -SPEAKER : 
dilatory. TIle question is : 

"That in the resolution,-
add at the end-

That is 'and announcement to this elfect 
should be made immediately, but not 
later than the 31st March. J 9QI' ... 

Din.loD No. S] 

Anirudhan, Sbri K. 
Hanerjee, Shri S. M. 
Rasu, Shri Jyotirmoy 
Esthose, Shri P .P. 
Ghosn, Shri Gancsh 
Gowd, Shri Gadilingana 
nowder, Shri Nanja 
(;upta, Shri Kanwar I.al 
Kandappan, Shri S. 
Majhi, Shri M. 
Menon, Shri Vishwanatha 

i\ nkinccdu, Sbri 
Arumugam, Shri R. S. 
Besra, Smi S. C. 
Ilhandare. Shri R. D. 
Bhanu Prakash Singh. Sbri 
Hbattacbaryya, Sbri C. K. 
Chaturvedi. Sbri R. L. 
ChoudhaJ1l, Shri Valmili 
Desai, Shri Morarji 
Dhillon, Shri G. S. 
Dhuleshwar Meena. Sltri 
(;avit. Shri Tukaram 
(;hosh, Shri Parimal 
Gupta, Shri Lakhan La1 
Hazarika, Shri J. N. 
Hcerji B;1ai, Shri 
Jadhav, Shri Tulshidas 
Jadhav, Shri V. N. 
.1amir, Shri S. C. 
Kamble, Shri 
Katham, Shri B. N. 
Kedaria. Shri C. M 
Khan. Shri M. A. 
Krishna, Shri M. R. 
Lakshmikanthamma. Smimati 
Maharaj Singh, Shri 
Mliliishi. Dr. Sarojini 
Malhotra, Shri Inder 1. 

MR, DEPUTY-SPEAKER: The reslIll '" 
of the division is: Ayes 22: Noes 56. 

The motion was negatived. 
MR. DEPUlY SPEAKER: Now, 

will put the Re!lolution moved by Shri 
Xavier to the vole of the House. 

The question is: 

Ollie following members also recorded 
their votes: 

The L '. SaMa Divided: 

A YFS [11.32 1Irs' 

NOES 

Nambiar, Shri 
Ramani. Shri K. 
Ranga, Sbri 
Rao, Shri V. Narasimha 
Ray, Shri Rabi 
Reddy, Shri M, N, 
Sezhiyan, S;lri 
Sbarma. Shri Yogendra 
Sreedharan. Shri A. 
Umanatb, Sltri 
Xu vier, Shri 8. 

Mrityunjay Prasad. Shri 
Murthy, Shri 8. 8. 
Oraon, Shri Karlik 
Pahadia, Sbri Jagannatb 
Panigralti, Sbri Cbintamani 
Pant, Shri K. C. 
Parmar, Smi Bbaljibbai 
Partap Singh, Shri 
Parthasarathy, Shri 
Poonacba, 8mi C. M. 
Raghu Ramaiah. Shri 
Ram Subhag Singh. Dr. 
Ram Swamp. Smi 
Rane, Shri 
Rao. Dr. K. L. 
Rao. Shri K. Narayana 
Rao, Dr. V. K. R. V. 
Reddi, 8mi G. S. 
Sanji Rupji, Shri 
Sarma, Shri A. T. 
Sen, Shri Dwaipayan 
Sen. Sbri P. G. 
Sethureman, Shri N. 
S;,ukla, Sbri Vidya Charan 
Siddbesbwar Prasad, Sbri 
SUJ1lanarayana, Shri K. 
Swaran Singh, Sbri 
Venk.atasubbaia1t, Shri P. 

"This House is of opinion that Go-
vernment should withdraw Gold 
Control in view of the COUDIJ1I-
vide agitation and hardsbip being 
enCOWltered by goldsmiths. etc.". 

The £Ok. Sabha Divided: 

AYES: Sarvasbri Mohammad IIIDall 
and S. S, Kothari. 



2669 Ban 0/ Left MARCH 8, 1968 Communi.st Party (.Rts.) 2670 

Division No.9] AYES [lU4 brs. 

Anirudhan, Shr; K. 
Banerjee, Shr; S. M. 
Basu, Shr; Jyotirmoy 
Esthose, Shr; P. P. 
GhOS;l, Shri Ganesh 
Gowd, Shri Gadilingana 
Gowder, Shri Nanja 
Gupta, Shri Kanwar La] 

Kandappan, Shri S. 
Majhi, SOO M. 

Menon, Shri Vishwanatha 
Mody, Shri pjloo· 
Ramani, Shri K. 
Ranga, Shri 
Rao, Shri V. Narasimha 
Ray, Shri Rubi 
Sczhiyan. Shri 
ShClrma, Shri Yogendra 
Srccdharan, Shri A. 
Umanath, Shri 
Xavier, Shri S. 

NOES 
Ankineedu, Shri 
Arumugam, Shri R. S. 
Besra, Shri S. C. 
Bhandare, Shri R. D. 
Bhanu Praka.h Singh, Shri 
Bhattacharyya, Silri C. K. 
Chaturvedi. Shri R. L. 
Choudhary, Sbri Va1miki 
Desai, Soo Morarii 
Dhillon, SOO G. S. 
Dhuleshwar Meena, Shri 
Gavit, Shri Tukaram 
Ghosh, Shri Parimal 
Gupta, Shri Lakhan Lal 
Hazarika, Shri 1. N. 
Heerji Bnai, Shri 
ladbav. Shri Tulshidas 
Jadhav, Shri V. N. 
Jamir, Shri S. C. 
Kamble, Shri 
Katham, Shri B. N. 
Kedaria, Shri C. M. 
Khan, SOO M. A. 
Krishna. Shri M. R. 
Lakshmikanthamma, Shrimati 
Maharaj Singh, Shri 
Mahishi, Dr. Sarojini 
Malhotra, Shri Inder 1. 
MR. DEPUTY·SPEAKER: The result-

of the division is: Ayes 22; Noes 56. 
The mOlion wtU negatived. 

SOME HON. MEMBERS : Shame, 
shame I 

18.33 IU'I. 
RESOLUTION RE: ACTIVITIES OF 

LEFl' COMMUNIST PARTY 
SOME HON. MEMBERS rose-

.1be following memben also recorded 
their \OOIIea: 

Mrityunjay Prasad, Shri 
Murthy, Shri Il. S. 
Oraon, Shri Karlik 
Pahadia, Shri Jagannath 
Panigrahi. Shri Chintamani 
Pant, Shri K. C. 
Parmar, Shri BhaJjibhai 
Parlap Singh, Shri 
Parlhasaralny, Shri 
Poonacha, Shri C. M. 
Raghu Ramaiall, Shri 
Ram Subhag Singh, Dr. 
Ram SwaruI'. Shri 
Rane, Shri 
Rao, Dr. K. L. 
Rao. Shri K. Narayana 
Ran. Dr. V. K. R. V. 
Reddy, Shri G. S. 
Sadhu Ram, Shri 
Sarma, Shri A. T. 
Sen, Shri Dwaipayan 
Sen, Shri P. G. 
Scthuraman, Shri N. 
Shukla, Shri Vidya Charan 
Siddhe~'hwar Prasad, Sbri 
Suryanarayana, Shri K. 
Swaran Singh, Shri 
Venkatasubbaiall, Shri P. 
SHRI H, N. MUKERJE!E (Calcutta 

North East): On a point of order, Sir, 
SHRI S. M. BANERJEE (Kanpur): I 

rise on a point of order, Sir. 
SHRI UMANATH (Pudukkottai): On 

a point of order, Sir.... (lnte""ption). 
MR. DEPUTY SPEAKER. : There is no 

business before the House lIOW. Let him 
say a word and then I will Usten to you. 
Shri Prem Chm1d VennL 

A YES: Sarva.hri Mobluamad Ismail 
and S. S. KOIhari. 

NOES: Shri Sanii RlI'Pji. 


